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to the concerned authorities. So far
those reports have not been placed on
the Table of the House as per the
specific provisions of the Government
of Union Territories Act. Section 49
of that Act expressly says that it should
be placed on the Table of the Legisla-
ture. After dissolution of the legisla-
ture, its functions have come to Parlia-
ment and they should have been placed
on the Table of this House There is
a failure on the part of Government
in not doing this.

Incidentially I have raised the ques-
tion of Gujarat also. For the year 1972-
73 the accounts and the Audit Report
have already been submutted by the
Auditor General, but they have not
been placed on the Table so far. These
two are very serious lapses against the
powers and effective functions of the
House Inspite of your directions
given on 25th March when I raised the
same question in respect of Nagaland.
the Government has not taken care to
place these Reports on the table of this
House. Without thesc Reports being
placed on the Tablc of the House, we
cannot refer them to the Public Ac-
counts Committee, and these audit re-
ports will not be taken into considera-
tion at all, ‘Therefore, T would like
to know why these scrious lapses were
allowed to happen in respect of Pondi-
chery and Gujarat.

MR SPEAKER*‘ You will reply now
or later?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): Later on.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): I gave notice under
rule 377.

MR, SPEAKER: Not now.

SHRI JYOTIRMOY BOSU: I will
take half a minute.

MR. SPEAKER: Not even half a
minute,
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SHR1 JYOTIRMOY BOSU: I have
not been told that it has not been ad-
mitted. I only want half 2 minute.

MR. SPEAKER: You do it every-

day. I am not going to allow. I have
not called you.

MR. S. M BANERJEE (Kanpur):
raised a point of order

MR SPEAKER: On what?

SHRI S. M BANERJEE On what
you have said

In this particular case you were so
generous that you asked the Minister
whether he wants to reply now or later
In other cases it is simply noted Whe-
ther it 15 noted or not, cven that 1 do
not know.

MR. SPEAKER: It is not a consti-
tutional point.

SHRI S. M. BANERJEE- You ask-
ed Mr Pant to make a statement He
has floited your direction That is for
your formation.

SHRI JYOTIRMOY BOSU. These
pharmaceutical employees ***

MR SPEAKER: You cannot speak
Nothing will go on record

13.28 hrs.
DEMANDS FOR GRANTS, 1975-76—
Contd.

MINISTRY OF COMMERCE—Con!d.

SHRI M. SUDARSANAM (Nara-
saraopet): I should like to offer a few
suggestions,

First, our export stratcgy must clear-
ly recognise that the first pre-requisite
of enlarging our exports is to create
export surpluses and strengthen the
domestic production base with a spe-
cial eye on items which have larger
growth potential. In this exercise, the
immediate need is to promote produc-
tion of items like basmati rice, sugar.

***Not reconded.
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cement, engineering goods and chemi-
cals, for these have an expanding ex-
port market. Secondly, Government
support must be given in the fullest
measure to enable industry and trade
to be competitive and to adhere to deli-
very schedules, In other words, com-
pensatory cash support measures must
be streamlined and if parties have taken
export orders, they must be persuaded
to fulfil them to the satisfaction of the
foreign buyers. Thirdly, both from a
short and long-term point of view. the
emphasis should be placed increasingly
on project exports, export of consul-
tancy services, turn-key jobs and sub-
contracting. 1 am glad to know in this
connection that the Commerce Minis-
try have taken appreciative note of the
cfforts made by enterprcneurs in setting
up joint ventures, construction activity,
mining exploration, etc. (Chapter IV—
Pages 58—61).

13.29 hours.

[MR. DrPUTY-SPrAKER in the Chair]

In this connection. T should like to
suggest that a revolving fund of at least
Rs. 10 crores to begin with, should be
set up to be given to Indian entrepre-
neurs, on a loan basis for promoting
their efforts in this regard. YLoans can
be of a short-term duration and the
fund can become fully-self-financing.
One can even think of seeking interna-
tional support for this effort because
this could be the one form of implemcn-
ting the resolutions adopted by UN
CTAD and other forums for pro-
moting economic integration and trade
cooperation among developing coun-
tries. Fourthly, there should be a total
reorientation—I  repeat the words
‘“total reorientation”—of our import
substitution cffort because. contrary to
what is mentioned from time to time,
a healthy import substitution policy
holds the key to solving our balance of
trade and balance of payments difficul-
ties,

The vast technological skills and the
manpower available in India can ena-
ble it to set up a number of import
substitution industries, provided effort
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is made and the necessary infrastruc-
ture is created in the form of somewhat
easier availability of energy and trans-
port, I persopally feel sure that the
present economic difficulties are of a
short-run duration and one must plam
ahead to put up plants quickly for
items like fertilisers, newsprint, paper,
cement, steel. heavy machincry, etc. The
approach should be to analyse the pro-
blems not only on an industry-wise
tasis but also on a unit-wise basis and
it the foreign exchange saving iy pro-
ved adequately by the entrepreneurs
concerned. every support must be pro-
vided, T am quit aware that this matter
does not {all entirely within the domain
of the Commerce Ministry but T shauld
like the Commerce Minister to play an
increasingly important role in this mat-
ter which also involves the framing of
an appropriate pricing policy for a
number of industries where growth has
been sluggish.

This brings me to the question of the
new import policy which was announc-
ed on the 7th April. It was indeed a
remarkable thing on the part of Gov-
ernment to have introduced the system
of automatic licensing by cutting out
the procedure of receiving applications
through the sponsoring authorities and
for liberalising the import of spare-
parts, etc. This and other measures for
simplification of procedures would go
a long way in making the entrepre-
neurial class feel that the Government’s
commercial policies are responsive to
the needs of the situation.

While on this point, 1 should just
like to reiterate some of the recom-
mendations which the Sub-Committee
had made in regard to the disbursement
of cash assistance and drawback faci-
lities for exports, 1 am afraid, much
more in this direction needs to be done.
The delays should be cut particularly
because of continuing severe monetary
stringency. 1 should also like to state
in this context that the provision of ex-
port finance should be on a much more
liberal basis and at rates much below
11.5 per cent. This is because all over
the world to fight receptionary condi-
tions, the bank rates are being gradually
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brought down and as far ‘a§’ export £

nance is concerned, we have to. match
our effort with that of our competitors,

In_this connection, there is also para- .

mount need for setting up an Export-
Import ‘Bank which matter -has been
undér examination of the Government
but of which no mention is made in
the report of the Mlms'try of Commerce.
However, 1 see a news item that the
Committee is. likely to make a favour-
able recommendation’ on the Export-
Import Bank.

Yet another point which I would like
io urge comcerns the getting up of a
Dry Port in or near Delhi. This is
mentioned on page 56 of the Report, I
think, it is for at least ten years now
that the matter is stated to be under
" consideration. It should move into
another stage from consideration to im-
plementation.

"As far as India’s export effort is
concerned, T should like to make refe-
rence to the very valuable report that
has been submitted by the FICCI dele-
‘gation to West Asian countries. The oil
rich countries, mcludmg Tran, have
tremendous purchasing power notwith-
standing their comparatively small po-
pulation. The whole world is knock-
ing at their doors and with appropriate
effort, we can forge new economic and
trading relationships with them. In
‘other words, what I suggest is that we
should give increasing attention in our

building up trade relationship with the
" oil rich countries, I am happy that the
“President of India would be visiting
Indonesia from 5th May, this year.
Indoniesia has now adopted very prag-
matic policies for economic growth and

- her potential for making purchases from
- 'India and our setting up joint ventiires
" thers is fairly large. I feel sure that
‘the visit of the President will pave the
‘wa§ for bmldmg 1arger trade with:
-Tndnnzéia

 'Here; ¥ would ke to add !hat “We
must think of rehabilitation of war-

‘torn_economy of Vietnam and, Cambo-

 dia #nd this can 'provide us good tra-
ding opportunxtm Therefore, a delexa‘.' S

L S R P

m 22, 9%

tion must be mhnmmi to'go
bod.la and n(so to Vietnam. '

A Pakzstam ddggadon ls due xa‘-z'

Dethi tdday ‘We ‘must try to nnprtm‘ .
our trade relations - with them, in spite @

of the very unhappy polmcat sltuatxon

Mr, Deputy-Speaker, Sir, T wish to
make a reference to the problems of the
cotton textile and jute industries which
are under the charge of the Commerce
Ministry, The cloth production in the
country showed some rise in the year
1974. Mill production rose by 117 mil-
lion metres to 4.286 million metres, and
the production in the decentralised sec-
tor amounted to 4,000 million metres
as compared with 7,771 million metres
in 1973. 1n the last four or five months,
however, the industry has been facing
growing difficulties due, among others,
to the doubling of the controlled cloth
obligation from 400 million square me-
tres to 800 million sq. metres, which
was introduced over a year ago. Some
revised specifications have been drawn
up which will result in a rise in the
yarn content of controlled cloth and
employment of a larger number of
spindles and looms. 1 am afraid that
the combined control-cum-export obli-
gation scheme is quite onerous. T would
have very readily agreed that this obli-
gation should be fulfilled with grace
provided the controlled cloth reached
the weaker sections of the society for
which it is intended. Unfortunately, 1
can say fairly categorically that this is
not the case and because of the pro-
blems in our distribution system, un-
scrupulous elements make .good. - The
burden of supplying controlled. cloth
also makes things difficult to the mills
under the control of the National. Tex-
tile Corporation and affects the profit-
ability of the National Textile Corpora-
tion as a whole. I would, therefore,
make bold to suggest to the Minister of
Commerce to think in terms of total. de-

“control. : I.  would like. the . Commerge

Minister to - examine the feasibility of

. decontrol of pmes nnﬂ.dlﬂtﬂbﬂtm ‘of
oth.
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cotton at the suggestion of the Agricul-

ture Deépartment, In the absence of
buyers at adequate prices, the economy
of the growers is seriously affected. It
is now very esscntial that long staple
«cotton is at once allowed for export to
overseas by abolishing export duties.
Yarns of fine counts also must be allow-
ed for export under some incentive to
enable the shippers to compete around
the globe.

As far as jute industry is concerned,
my suggestion is that the recommen-
dations of tne delegation which wag head-
ed by the Lxport Production Secretary.
Mr. 8. G Bose Mullick, should be im-
plemented as quickly as possible, If
sufficient relief is not provided to the
jute industry, T am afraid it would
cause 1irreparable damage to our export
elfort in this line. Here I would like
to say that the abolition of export duty
on jule goods is most urgent. We hear
thut the Chief Minister of West Bengal
has alrcady recommended abolition of
the export duty. The delegation head-
ed bv Mr. Bose Mullick has also re-
compnended abolition of the cxport
duty.

In our country, the institutional
arrangement of the Chambers of Com-
merce and the industrial and trade
associations needs streamlining, We have
any number of central commercial or-
ganizations and also in many industrics
there is more than one industrial asso-
ciation. There is no proper linkage in
the industrial associations and Export
Promotion Councils. All those matters
require a fresh look, and I would sug-
gest that this should be done through
the appointment of a committee or by
asking an officer on special duty to re-
view this matter,

The Tobacco Board Bill has been
introduced and passed. But still we
do not see any Tobacco Board func-
tioning in the production area. The
Cess Bill has not corme. 1 would re-
«uest the Commerce Minister to  push
through the Cess Bill during this Bud-
gt Sedsion, so that the tobacco
growérs can have the benefit of this.

D.G. 78-76—Min. of 270
Comm,

SHRI C. JANARDHANAN (Tri-
chur): I rise to oppose the Demands
of the Commerce Ministry.

According to the report of the
Ministry, we are in deficit to the tune
of Rs. 585 crores in the last nine
months of 1974-75 and it is going to
increase in the coming months, The
Ministry has said it plainly, So many
reasons are there. The Ministry says
that the worldwide inflation. oil crisis,
the need to import foodgrains and
more fertilisers, etc., are the main
reasons for this deficit balance in ouwr
trade It mav be the truth of the
matter But we cannot take the ex-
port-import trade in an isolated way.
Our country is in an econmic crisis
and this 1s part of the crisis and we
cannot separate these things.

Inflation as this Government and
some other people are trying to make
ont 15 not a world-wide pheno_mcnon.
Onlv n the capitalist countries and
countries which have chosen the path
of building capitalism is foun_d this
phenomenon.  Socialist countries or
countries which have chosen the path
of socialism or social change_have fno
such phenomenon. So India, as a
country which has choscn the path of
building capitalism has this phenome-
non. . . (Imterruptions) Then, what
are you building?

Simply hobnobbing with the deve-
loped capitalist countries would not
solve our problem, We have to make a
concerted effort to change our domgstxc
policies, and to build more close links
with the socialist countries and.otl?er
developing countries and therein l}eS
our salvation and not in hobnob.bmg
with the developed capitalist countries.

SHRI N. K. P. SALVE (Betul):
Such as. . .

SHRI C. JANARDHANAN: ...
USA, West Germany . . .

SHRI N. K. P, SALVE: We are hob-
nobbing with them?

SHRI C. JANARDHANAN: Aren’t
you? So, of late, we soe 2 shift to the
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right or we see a shift to the pro-mo-
nopolists in the policies of the Govern-
ment. In the industrial development
policy it is evident, In the Finance
Minister’s utterances it is evident and
the Commerce Ministry’s latest an-
nouncement of the import policy on 7th
April it is quite evident. The speaker
who just spoke from that side showered
praises for this import policy. 1t clear-
ly shows the pro-monopoly shift in the
Government’s policy because the Gov-
ernment now think that to get out of
this crisis in economy, we should give
more room or more facilities to expand
to the monopoly interests and only in
this way we can get out of this criss,
That is the line of therr thinking Now,
all restrictions have gone on the import
policy. It is liberalised m the name of
getting out of the red-tape. They have
liberalised everythings and given a free
hand to big houses to mmport whatever
they want if they are ready to export
something, They have already taken
out about fourteen items from the cana-
lised list and added only one to the new
canalised items list. That shows the
trend and the direction in which we are
going. We have been asking for natio-
nalisation  of complete  import-export
trade but, in spite of that, they are tak-
ing out items which are already in the
canalised list. That shows where the
policy of the Government is shifting.
That is why I say thus  This shows
that there is a new monopoly trend n
the Government's policy.

About the need to nationalise the
textile industry, about the need to natio-
nalise the foreign-owned tea and rubber
plantations, about the sugar industry,
etc, we have discussed many times in
this House. I would not like to take
much time of the House on these
matters. But it is high time that these
things are done But what we find is
this. There are indications to the effect
that Government are not going to do
these things and that they are not even
thinking at present about these things, I
would plead with the Government and
say that it is urgently necessary to take
these steps in the present crisis which
this country is facing today.

APRIL 22, 1975
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There are public sector corporatives
including the State Trading Corpora-
tions, which deal with the trade of our
country and the volume of business they
are doing is increasing day by dav.
There is no doubt about it. Along, with
that there are criticisms and various afle-
gations about the functioning of these
instituttons. I would request the Ciov-
ernment to look into them There are
allegations about corruption in high
places, of the STC. There s allegation
that the STC 1s not entering into the m-
ternational market at %the appropriate
time. It is said that they are not help-
ing small exporters. Above all these
things, there 1s the allegation saying
that the STC is working as a tool of
the monopoly interests of this country.
T would like the Ministry to look ianto
these things and do the needful

Now, in Kerala, the cashew workers
are on an agitation There 1s dearth of
raw cashewnuts Many factories are
closed. Thousands of workers are
unemployed Their allegation is this.
The Cashew Corporation of India
did not enter into international market
for buymng raw cashewnuts in time,
That is way the dearth 1s there Tf
these allegations are true it is criminal
because 1t affects the lives of thousands
of our people. T have to remind the
Minister, now we have to look for
cashewnuts to some other countries
because we cannot get these raw cashew-
nuts from the African countries as
before because they have now got their
own factories to process them. We must
have more indigenous cashewnuts here,
Some four years back (I remember
sometime in 1971) the then Deputy
Minister of Commerce, Mr, A. C, George
assured this House that they are going
to have big extensive plantations
throughout India in many of the States,

. . so that we will be self-sufficient in
cashewnuts. What happened to that?
Nothing has appeated in thia report
about it. What is the progress? 1
would like to know something about
that. 1f nothing has heen done in that
respect, I would like to know the reasons
for that also.
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There are a lot of a commodity
boards under this Ministry in the pame
of Export Promotions. I do not know
how many of them are working proper-
ly because many of them have no funds
and many of them have no powers,
Take the case of Coir Board. Like that,
S0 many boards are there. The recent
amendment to Tea Board js acceptable
and it is a welcome change indeed. But,
many of the Boards have no power and
have no funds, They have not function-
ed properly. Recently, the Marine Pro-
ducts Authority was also complaining
about these powers. They have no
powers even to appoint a small officer.
They have no funds. If you want to
have a satisfactory functioning of these
Commodity Boards, then you must give
them more powers and more funds.
Then only you can expect satisfactory
results from them. When I speak about
the Marine Products Authority [ want
to make a few points about that body.

I have my own difficulties because the
subject is divided between the Com-
merce Ministry and the Agriculture
Ministry. The Commerce Ministry has
got only the export trade part of it; the
development of the industry is with the
Agriculture Ministry. Tt is intimately
connected with the development of ex-
port trade. So, it is very difficult to
separate thesc two ministries. 1 would
request the Government to consider this
aspect of the matter so as to bring all
these under one ministry, preferably,
under Commerce Ministry so that they
can deal with the subject properly.

The Commerce Ministry finds itself
at a disadvantage sometimes. The ex-
port trade mainly depends upon what
we get from the Deep sea. Deep-sea
fishing should be developed for the pur-
pose. The Agriculture Ministry is get-
ting more trawlers for them. They
were distributed also, In 1964"or 1967
they imported 30 trawlers. In 1974
they imported fifty. And in this Plan
period they are going to import some
more trawlers, The Commerce Minis-
try, I think, has no voice in all these
things. 1 want to make only one point.
1 do not want to discuss the whole
thing here, The future of the industry

is threatened with seriously. Small and
medium enterpreneurs are not being en-
couraged ai all. They were responsible
for the development of exports for the

last two decades without any, No en-
couragement or help from Government,
They are gomg to be wiped out from
this field. In this developing indusiry the
monopoly interests like Union Carbide,
Indian Tobacco, DCM, Birlas and Tatas
are also entering, Nobody can deny the
fact that they are all monopolists, I am
not surprised to see that the Govern-
ment of India is allowing them to enter
into this field because at the very out-
set 1 had said that there 15 a shift
the policy of the Government in pro-
moting these monopoly mierests mn this
country. But, I must say, it is at the
cost of small and medium entrepreneurs.
The small and medium entrepreneurs
are not jn a position to buy trawlers
without the help of the Government.
In reply to a question a few days back
1 was told by the Minister for Agricul-
ture that Government has no specific
scheme to assist the small and medium
entrepreneurs, They can get a loan
from the bank at the usual rate of in-
terest of 12 to 13 per cent. It is not
viable for them to take loan at this
high interest and function.

Although the area of operation of the
monopoly houses is limited yet the Gov-
ernment are not in a position to imple-
ment their own decision. They cannot
police the whole sea and see what these
monopoly houses are doing. These
monopoly houses are entering into the
field of small operators. They are buy-
ing the catch of the small boats for high
prices and hiring the prcoessing facto-
ries of small and medium operators.
The small and medium operators are in
difficulty these days. Many factories
have got closed as a result of which
many workers are without job. I amr
sure if it continues to develop like this
in the next five years all these small and
medium operators will be completely
wiped out. T, therefore, suggest setting
up a non-official committees to go into.
this particular subject as to how Cov
ernment can help the small and wediuny
operators, I also suggest that the
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Marine  Development Authority should
be associated with this

SHRIS R DAMANI (Sholapur)
Sir, T rse to support the Demands of
the Ministry of Commerce At the
very outset I would also like to jomn 1n
congratulating the hon Minister for the
excellent performance n exports This
1s the first vear of the Fitfh Plan the
growth m exports 1s to the tune of 33
per cent It 15 a record increase The
exports have increased both jn tradi-
tion as well as non-traditional items As
agdainst a target of Rs 2,200 crores by
the end of 3!st March 1975 we have
reached the hgure of Rs 3,250 crores
This 18 @ good achievement and this
must be maintained n the current year
the second year of the Fifth Five Year
Plan 1 will develop con this point later

14 hrs.

Sir, side bv side our import has also
substantally increased

“The trade deficit 15 very high the gap
1> very big, about one thousand crores
For this there are certain reasons One
of the major reasons 15 that the cost of
mmport of petroleum products has gone
up to more than thousand crores of
rupecs Then we had to import {ord
gratns on account of the failure of the
monsoon to the tunc of Rs 500 crores
Then w: had also to mmport fertiliser
at a hgh cost  There are many other
wterns hike fhis  The result 15 that the
trade ga~ . he trade deficit 18 Rs 1000
crores  T™c question s how cin we
reduce ttis gap? We cannot afford t»
have thic much of trade defiut cvery
year Tust now I have mentioned about
the need {or keeping up the momentum
of export next year This will require
more effor's  This 1s because last vear
there was an inflationary trend in the
world ma-net, throughout the world
which enabled us to increase our ex
ports Bui, this year, the inflationary
trend is not there and there 15, 1n fact,
recession,  Therefore, more efforts are
required to mamtamn this figure and to
improve upon this figure The World
Bank has also given us warning that we
have to make more efforts to fill this
gap Therefore, T will suggest that we
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should make more efforts to capture the
markets in ol nich Arab countriss Of
course, this 18 not out of the mind of
the hon Mimster Here, I would like
to mention that there are certain th'ngs
which may sometimes lock adverss,
but, they may turn out to be favourable
in the end For example, we had to
pay thousand crores of rupees for im-
porting petroleum products But, we
should also remember that these coun-
tries these Arab countries, are friendly
countries They have got tremendous
wealth and they are under-developed
Thzy »ant to develop thir counries,
they want to develop theirr own indus-
tries  They are 1 need of capital goods
as well as consumer goods which they
can buy with enormous wealth they have
got We have got the resources We can,
our country can, manufacture and export
the captal goods for the textie indus-
try, for paper plant for sugar plant and
all kinds of engineering goods even on
turn-key basts We have got tremend-
ous capacity and at present many of
our engineering industries and many in-
dustries 1in  the public sector, are run-
ning with a large percentage of dle
capactty We have got surplus steel
Todw we have great potentiahities to
mereise our exports of consumer goods
and capital goods to these countries
But here we requre salesmanship In
this respect we are still lacking We
should mike more efforts Sir, manv
friends who have visited these countries
have come bick with the 1dcas that we
fack n this regasd They have sud
that they have seen big advertisements
put up by Iapan bv USA and so on but
that they have not seen any advertise-
ment by India n regard to our pro-
ducts  As such salesmanship 15 requr-
ed, as I saud These countries are trymng
to capture these markets for trading
their goods As such we have to com-
pete with them We have to make vigo-
rous effgris to compete with them, to
capture these markets and to supplv
these goods There 18 no denying the
fact that the hon Minster and the
Government are making efforts We
should also examne what techmques
are bemg adopted by Japan and other
countries to incrense their trade There
should be some fexibility so thut we
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can capture these markets for many of
our itsms and we can bridge this trade
gap.

Now I come to other subjects, First,
Cotton Corporation, Cotton is one of the
the biggest of our cash crops feeding the
textile industry which is one of the pri-
mary industries of the country, For the
last three years, the purchases made by
the Corporation were very ill-balanced.
The ex-Chairman purchased huge quan-
tities of cotton in one State and very
little in other States. The prices he paid
had also no relevance to the prices pre-
vailing in all parts for the same variety.
That chapter was over. But this time.
the Cotton Corporation gave an impres-
sion that they were going to purchase
15 lakh bales of cotton. Before the
season started, they gave the impression
that they were preparing for this, The
Maharashtra Government also said that
they were going o purchase the entire
stock of the cotton crop grown in
Maharashtra. Qur farmers became en-
thusiastic,c They have produced long-
staple cotton which we were importing.
Now we are producing it in the country
to a large extent. This year the crop of
long staple cotton in the country is esti-
mated at 20 lakh bales.

But what have the Cotton Corporation
done ? They have not purchased any
¢otton, JIf I give the figure of their
purchase so far, you will be surprised
they have purchased only 7,000 bales
against an assurance of 15 lakh bales. Is
this the way of functioning? Was 'this the
Government's intention ? They are car-
rying one lakh bales of the previous
year’s cotton, This year they have pur-
chased 7,000 bales. 1 do not understand
this, They have set up 28 offices and
the establishment expenditure on them is
near about a crore of rupees a year. 1Is
this the way the Cotton Corporation
should function ? The reason given
in the Consultative Committee by the
hon, Minister is that the RBI has not
given them funds and therefore they are
belpless as without funds they cannot
purchase cotton. I do not understand
why before they made the announcement
they did not arrange with the RBI or
wit; Government about avellability of

iu_nda Without that how did they make
this announcement ? The farmers have
suffered. What will be the consequence
next year ? What will the farmers who
have suffered do ? Prices have slumped
down. The Agriculture Minister has had
to announce that we have to export
long staple cotton which we need in 'the
country. This is matter which requires
attention.

We have seen the functioning of a
Corporation where they did not have
funds. Now I will tell you how funds
are misused in other corporations under
the same Ministry Take MMTC. They
are holding stocks of non-ferrous metals
worth about Rs, 85 crores. This is the
requirement of one year, They have
purchased it in advance. There is no
demand. Funds are locked up. Every
month they are paying Rs. 1 crore by
way of interest only, storing and insu-
rance charges about 1/4 crore, The Cor-
poration, is suffering for want of funds,
The other Corporation, MMTC has
blocked nearly Rs, 100 crores, Still they
say: we are very vigilant when we make
purchases; we keep a watch on the world
market trends. Last year they went on
purchasing there items without caring
to make sales to the consumer here.
About the export or iron ore and
manganese ore other {riends would talk
but T want to move on to another sub-
ject. Take the STC They are also
holding stocks of newsprint to meet six
months’ requirements; they also hold
drugs and chemicals. They have block-
ed Rs. 70 crores nearly, Thus about
Rs. 150 crores are locked up by these
two corporations 'in holding stocks and
their disposal has become a problem.
What was the intention of the Govern-
ment in respect of these Corporations ?
The intention was to channelise the im-
ports through those corporations because
the private exporters and importers
were under-invoicing or over-invoicing.
Tt was not the intention to start trading
in such a big way like this and lock
the funds of the Government in holding
stocks. The intention was whenever
there was a buyer they should purchase
abroad amd deliver it. It was believed
that they should be able to get e
saterial at ressomable rates and chosp.
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rates because they were bulk purchasers,
The hon. Minister knows it very well
and I think he will be taking some
action. 1 suggest that high officials from
the Finance and Industry Ministries and
other concerned Ministers should hold
an enquiry how this thing has happened
and what is the average price in Inter-
national market and what is the price
paid by us; it should not be compared
with the Indian price but with inter-
national price. They must also see
-whether there was loss or profit in those
purchases. I do not want to add the
overhead costs like interest, and other
things. I want to know whether we had
benefited from those purchases or we
were the losers, If you want to study
such things. you should institute an en-
quiry to check up on decalings of this
nature,

SHRI B, V. NAIK (Kanara) : What
is the Committee on Public Under-
takings doing about this ?....(Interrup-
tions)

SHRI SR, DAMANI : It may take
three or four years to find out.

I want this to be done immediately
. « . (Interruptions)

AN HON. MEMBER : It is a mixed
fight.

MR. DEPUTY-SPEAKER : 1 am
grateful to him because the debate has
become somewhat somnolent,

SHRI S. R. DAMANI : 1 want to
say somethnig about controlled cloth,
Out of every four metres of cloth pro-
duced in the country, one metre should
be controlled cloth and half a meter is
meant for export. Controlled cloth is be-
ing sold at a price which is less by 90
paise or a rupee of its cost price. On ex-
ports, we incur a loss of 60 paise per
metre because we have to compete with
Pakistan, Hong Kong and other count-
ries where the cost of production is
lower by about 25% compared to ours.
Bo. out of overy 4 metres of cloth
produced, 1 metre is standard cloth on
which we lose 90 pais¢é and 4 meter is
exported on which we lose 60 paise.
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The remaining 24 metres are sold to
!hg consumers like us. The losses sus-
tainéd on exports and on standard cloti
are loaded on the cost of production of
the re.maining 231 metres by about 60 to
70 paise per metre. This js the fallacy.

The controlled cloth, whether it ig
coarse or medium count, is not to the
taste of the public. Public taste has
changed. We are manufacturing cloth
which was not even in demand 25 years
ago. Times have changed and so also
consumer tastes, Government feel satis-
fied that it is procuring standard cloth
and supplying it. The industry also
feels satisfied that jt is doing its duty.
But no one takes the trouble to find out
its utility. 1 drew the attention of the
Minister to this last year when the
quantity of standard cloth produced was
increased from 400 to 800 metres per
annum. T said, please check up the
quality and go slow. My advice was
not heeded. The result is, at present
more than 80,000 bales of controlled
cloth are lying unsold, even though a
subsidy of 90 paise per metre is invol-
ved. We want to know the reason for
this, whether the quality is bad or
whether the distribution system is defec-
tive. We are suffering a loss of Rs. 120
crores due to exports and sale of stan-
dard cloth. If this can be avoided, to
that extent the public can get cloth chea-
pe: because the cost of the free market
sale cloth can be brought down. The
Minister should ask the industry to sup-
ply 25% of the production of all varie-
ties of cloth, fine, super-fine, medium
erc. at cost price. The cost price should
be worked out by the Textile Commis-
sioner with the help of cost accountants.
Secondly, instead of giving cash incen-
tive on exports, for many items used
by the industry, I suggest that export
should be linked with import entitle-
ment which will compensate the expor-
ters for the loss they incur on the
exports, This can be worked out and
the consumers will get the benefit of
Rs. 125 crores which they have to pay
for this reason.

I hope the hon, Minister will consider
these points and while replying throw
light on these,
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wufrare & AR am ¥ AMAT el Ay
aaTArATET | g% dmwtag §, gAY A
£ oc dfga A &, qF At ¢ fr
% AT T T ATATY | FAEKT ACH WY
Tt wrer war ¥ fie qy W wady ardac
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afiest et 20 ToET A W gz i
T am wr gy e F Wfew o §
f arfry At X g s g AR F
wiw &% 1l W & o ot R
R wrrt war § oY e f wrewdens
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Nty (fppemaars § 24178
oW AR N ag fwar g

“Kanpur firm made crores at Gove
erament expenss.

The facts of the case. ag the - CBI
found were that a Kanpur machine
tool firm, Swadeshi, applied for an
import licence for steel in 1972,
The application was forwarded
through the Director of Industries
to the office of the Chief Contral-
ler of Impurts and Exports. Nobody
thought it necessary to investigate
the company’s turnover or question
the need for such a huge amouat
of stainless gteel”

g Eadq &q ¥ qHAr § )

“The file was rushed through with
amazing speed and within four
months of the application, it was
processed and the licences issued,

What the CBI found gurprising was
that the Commerce Ministry had
given the import licence on subsi-
dised rates, That is, against the im-
port cost to the Government of
Rs, 28 a kilo, the money charged
fror?l the company was only Rs. 18
a kilo”

qg wafrersst T e ot T wnedy
feear o € 2 v fewa & wiet & fag
frmrarar &, Nifede Sewm w® &)
¥few ou w1 qafaerest T o< faar mar
famwt fetg & geaew a9ar @) 78} § 1
“Normally, the bulk import is
through a Government agency
which in turn give to the import
licence holders. This iy reserved

only for defence establishments in

times of grave emergency so that
production of defence items does

not suffer.”

4% T w fear o Eava,Aa 91
™Y agdw et st war o w
vy i e i s eeed
51 v o fr oy we W
¥ awre ot daficfrom § oitx few gwic
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MR. DEPUTY-SPEAKER : Although
when a knowledgeable member makes
effective points it is the duty of the
Chair in the interest of the debate to
give him adequae opportunity, yet, I
must repeat this ritual from the Minister
of Parliamentary Affairs that the mem-
bers of the Congress Party should not
be given more than ten minutes each.
It is my painful duty to do that.

The next speaker is Mr. N.K.P. Salve.
1 am sure he is full of beans in this
matter. Even so, he must keep this in
mind.

SHRI N.K.P. SALVE (Betul) : I beg
of you to be a little charitable to me. I
am in your hands. ..

MR. DEPUTY-SPEAKER : You
must be full of beans in this matier;
still you must keep this in mind.

SHRI NKP. SALVE : I am duty-
bound to support the Demands for
Grants under the control of the Minis-
try of Commerce, and I do so whole-
heartedly. . .

MR. DEPUTY-SPEAKER :
bound !

SHRI N.K.P. SALVE: I do so whole-
heartedly.

This is an important Ministry because
it is in charge of supervision and
management of the international trade
the exportg of the country, That is.one
sphere which is exceedingly important,
for, foreign exchange components or
foreign exchange resources are an exs
tremely important instrument in the
economic rensisance of any developing
country.

Duty-
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_Bofors [ come to taking up semo spe-
cific points, 1 must refer to the observa-
tions made by the learned member from
the DMK, tbhe astounding proposition
thas he bad formulased. ..

_SHRI'J. MATHA GOWDER (Nit-
gt): Not DMK. He belongs to the

SHRI N.K.P. SALVE : That is still
more astounding — that our jnternatio-
nal trade is going down the drains be-
causs we are trading with countries
which work on the philosophy of free
enterprise. I do not known whether
there is any place for thig sort of seif-
nighteousness in international trade. We
must trade with every country if it pro-
fits us. This is one field where one has
to be absolutely hard-headed, obdurate,
pragmatic and practical down to the
bottom, This is one field where political
hypocrisy and sanctimomious humbug
has absolutely no place. I hope the
Minister also will realise that any ap-
proach which is devoid of pragmatism,
practical considerations and hard-head-
adness will never yield any results what-
soever in matters of export. In fact,
there are golden rules of international
trade and the highest rule which governs
the cordiality between nations in the
field of international trade is the rule of
grabbing the highest profits within a
code which may not be the highest. That
is the hard reality in the realm of inter-
national trade.

The imperative need for our country
to-day is to augment its exports quanti-
tatively and thereby, amass a substan-
tial amount of foreign exchange. This
importance of exports can never be
over-emphasized and in that context, if
one were to see the commitments of
foreign exchange, the current commit-
ments as also the commitments to come
in five years’ time, the present perform-
ance canpot be considered by any stan-
dard very encouraging. We need to
improve a whole lot. I have no doubt in
my mind that with the two very able,
very personable and handsome Minis-
ters who are also dynamic, we will be
able to do that. ..
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SHRI B. V. NAIK : How is it nele-
vant?

SHRI S. B, DAMANI : It is a fast,

Sl?k! B. V. NAIK : How are their
physical features relevant?

SHRI NK.P. SALVE : In interna-
tional trade, physicat looks are also of
very great importance.

MR. DEPUTY-SPEAKER : Do you
think they are exportable commodities !

_ SHRI NKP. SALVE : I was com-
ing to the question of the situation aris-
ing out of our dismal foreign exchange
position. Already the balance of pay-
ments position is in the red to the extent
of Rs. 585 crores for the period, April-
December, 1974 and I think by now
you must have known tbat it is not less
than Rs, 800 crores, If this be the situa-
tion for the next few years, we are likely
to be in a very difficult position because,
as it is, our indebtedness in foreign
exchange is not less than Rs. 7000
crores and it is likely to be in the vici-
nity of Rs. 10.000 crores by 1980 and
the repayment required will be not less
than Rs, 1000 crores annually, This
Rs. 1000 crores we will need in foreign
exchange over and above our require-
ments for imports of fertilisers, essential
raw materials, defence requirements and
capital goods. Over and above this, we
should be able to afford clearlya sum of
Rs. 1000 crores in foreign exchange to
be ableto meet our debt repayment com-
mitments. Otherwise, for the first time
ever in 'he history we are likely to be-
come defaulters. It is from that angle
we have to consider the responsibility
of this Ministry and judge its perform-
ance make evaluation and assessment in
a more istic term.

The world exports to-day are in the
vicinity of 710 billion dollars and in the
710 billion dollars our share is only 3.5
billion doflars which is a bare 0.5%.
Once upon a time our share varied from
anything between 3.5 to 4.5%. Now, it
has dectined to 0.5%. Therefore, if oply
in terms of value, because thare e
higher uvit value realisations of exports
we get complacent that our exports ave
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increasing,

ous than thiy complacency sbout nations
of increating exports only i terms of
value without a proper increase in terms
of quantity. In fact, it is uttesly neces-
sary if we want to be apywhere near and
close to being able to discharge the obli-
gations requiring foreign exchange which
will come on our heads very shortly to
augment quantities of export. We must
keep a target and achieve it and the tar-
get should be a minimal annual growth
rate of 15% increase in our exports quan-
titatively. That is very important. The in-
<rease in value is not & vroper critetia to
judge export performance on which the
whole report is harping. I regret the re-
port does not make an evaluation of
what our real share is int the internatio-
nal trade as such, in the world expotts
as such and how we are faring in rela-
tion to other countries, In this context it
is absolutely necessary that the Govern-
ment agencies and Government organi-
sations which are incharge of export
trade have to strcamline their adminis-
tration, they have to show a greater
«dynamism and more sincerety approach.
Many items have been canalised but it
has %Yo be understood that canalisation
1s not merely for the sake of canalisa-
tion alone. We fully support canalisa-
tion and more and more items should be
<analised. But canalisation is supported
by people like me not merely for doc-
trinaire considerations, not merely be-
cause it caters to the concept of distri-
butive justice, but also because, it is
very highly desirable 1o check large-scale
frauds of over-invoicing and under-in-
voicing and frauds involving items of
with foreign exchange, etc. More than
anything else, we want canalisation, for.
if this ig properly organised it can rid
the entire exports from the scourge of
undercutting which we find today,

But, I am sorry to say, the manner in
which Government agencies in the field
of export have beent functioning is extre-
mely dismal. These Government agea~
cieg which have been entrusted the task
of export are not functioning like effi-
cient business houses but they are func-
tioning like bureaucratic wings of the
Secretariat, incorrigible, slow, monojithic

wnd in incficient manner so far
& the requir ts of expors trade are
<onceraed,

They should have the approach of
dern busi : .
teria should be ruthless efficiency. But
that is what is completely lacking today.
‘The men who are manning some of these
organisations are totally devoid of any
imagination and dynamism, adaptability,
proper expertise and so on. More thatt
anything else, they lack involvement;
that is to say, they are all people who
are not committed, so to say to the phi-
losophy of State Trading as such, they

only want power for themselves,

There is & small matter which 1, along
with Mr. Sathe, had to take to the Com-
merce Minister and the issue involved
was whether or not a particular item
should be exported at a price which i
highest if such price is negotiated by the
Indian producers of exporiable goods.
The entire bureaucracy came up against
me and Mr. Sathe, the negotiation must
be sole prerogative of MMTC and they
said, in the canalisation process, the en-
tire power must vest with the Govern-
ment organisation to finalise the sale to
the exclusion of everyone else, even if
uniy realisation of export is less and it
must be exported at the price negotiated
by the MMTC. T have never heard any-
thing more absurd than this. And to
remedy this irrational thinking on this
matter had to be taken up by Mr. Sathe
and myself up to the Prime Minister.

Can there be anything more absurd
than this, whether Price-A which is more
than Price-B at which export had to be
effected, had to be fought out because in
terms of export-B, it is the bureaucrats
who want absolute untrammelled autho-
rity? It is a question of their prestige. It
is a question of their authority. It is a
question of how they rule. It does not
matter if they export at a price where
unit realisation of export is less. Tbev
only want that their power must remain
sopreme. ‘The country's interest will be
taken care of by goods. This onurse_wm
go from our public sector undertakings
only when these bureaucrats are kicked
out, lock, stock and barrel and if men
from public lifs and business, who are
dedicated to the ideals and philosophy of
State Trading are taken at the top. Cer-
tain people may have to be trained for
this purpose.  After all, a burssucrat can
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pever be trained for running business
houses because he is not brought up that
way and they are the sort of people who
should not unpecesarily be foisted on the
business to put our exports in complete
jeopardy,

There are certain instances and I want
to mention some of these instances to
show how dismal is the working of
MM.T.C. There was an iastance of 700
tonnes sale of ferro-chrome which was
manufactured by the Onssa Industrial
Development Corporation—another pub-
lic sector undertaking. This was sold by
MMTC at 48 US-Cents per pound metal,
when at that time, the prevailing market
rate was 67.5 US-Cents ner pound. And,
when we raised this matter before the
Minister, pat came the reply that the
commercial quality was different and
poorer from the other. It is for the
Minister to institute an enquiry and to
find out whether the ferro chrome manu-
factured by the Industrial Development
Corporation of Orissa was properly sold
at 48 per U.S. pound metal content when
prices were much higher and as a result
of which, the tota] loss suffered was Rs.
40 lakhs. This was entirely due to the
incompetence, entirely due to the inade-
quacy of the knowledge of the people
who are dealing with the sort of trade.
If Rs, 40 lakhs is a loss of the Industrial
Development Corporation of Orissa, they
and the Government of India also loses
foreign exchange, the country loses the
foreign exchange, what does the incom-
petent official lose.

There is another point which I want
to bring out. There is an American
party at Pittsburg who purchased 1,000
tons of ferro silicon worth about Rs. 35
to 40 lakhs. Goods have been despatched.

: But, the party is refusing to take delivery
because they find firstly that international
prices have fallen and secondly because
the goods are not upto specification. In
the meanwhile, the manufacturers have
taken the money against the Letter of
Credit with the result that the liability of
Rs. 35 to 40 lakhs is passed on %o the
MM.T.C. These goods are either in the
transit or at the port. One does not
know what will happen to them. In the
meanwhile prices have now come down
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to 50%. Thers is another case. High
carbon ferro chrome of 1,000 tons were
sold to a Spanish firm some time in
September 1974 without checking ‘the
antecedents or their coromercial standing
of this party. At that time it was sold
at few cents above the offer from other
buyers of repute MMTC thought that
they had achieved a hell of a bargain in
selling this to the Spanish party. Since
19th September, this party refused to
take delivery of even a single ton. This
cost a lot of money because the prices
have declined steeply in the meanwhile.

MR. DEPUTY-SPEAKER : Please do
not go deep into it. I shall of course
allow it. I am saying that we shall lose
completely in the woods without seeing
the forest.

SHRI NXK.P. SALVE* 1 won't go
into it further. I am making a point.

MR. DEPUTY-SPEAKER : You will
be seeing the wood and not the forest.
Anyway you can go on.

SHRI N.K.P SALVE : My submission
is this. I have drawn the attention of the
Minister to these transactions only for
one reason, that is, to point out that the
set of people who are 1 charge of
MMTC have no experience and they are
not doing a thorough work of their job.
There is something drastically wrong-
Unless they are improved and unlesg the
whole system is improved, how arec we
going to augment our exports? | am in
a way happy that now this channelisa-
tion of the ferro alloys has been taken
away from the M.M.T.C. and is now
handed over to SAIL. I hope they have
better knowledge as far as ferro-alloys
are concerned, I shall now make a few
suggestions and then I shall sit down.
Firstly, the rules, procedures and regula-
tions etc. have become so cumbersome
that the entire facilities and incentives
which you have given for exports are
neutralised by the hardships caused by
these rules, procedures and regulations
etc. Xindly have a good look into ‘these
rules and procedures etc. which are
causing a very great disincentive to the
exporters. Secondly, think of
giving mors autonomy to the government
agencies, For that structural changes are
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required, Have poople who are com-
mitlted to your philosophy. But, then
trust them and give them more autonomy
80 that everytime the ministry need not
be bothered. Next, abolish the present
time consuming procedures for the ex-
port licences, After preparing an exhaus-
tive list of the banned items exports
should be automatic, without requiring
any licence. Fourthly give lavish facili-
ties for advertisement, entertainment
expenses to exporters ete.

I have seen in the international trade
how the people advertise and how lavish-
ly they entertain. Qurs is the only
country where legitimate entertainment
expenses are not deductable even for ths
income-tax purpose. Look at the niggard-
ly miscrable foreign exchange that you
give to exporters when they go abroad.
Neither are foreign buyers fully enter-
tained. It is a disgrace to this country.
Do we expect these forcign buyers to
come here for spiritual experience or do
they come here for penance?

MR  DEPUTY-SPEAKER: They
come here for transcendental medita-
tion!

SHRI NK.P. SALVE : In fact some
of our Gurus are good foreign exchange
carners . If we can nationalise them, it
would be a good idea. Be that as it
mav 1t is our duty to ensure that adver-
tisements and entertainments are proper-
Iv allowed and lavish foreign exchange
given to genuine exporters. Then, Sir, the
present export promotion efforts are ex-
tremely ineffective and inadequate. You
have to appoint a supreme council for
export promotion which must be vested
powers of administrative decisions which
should be binding on the Government.

Finally, we must open a market intel-
ligence cell in the Ministry which would
give them full reports of the market
conditions abroad. If that is done then
these cases of over-invoicing and under-
invoicing and the large inventories of
non-ferrous metals by MMTC will not
come about, Sir, without the cell we
cannot have value realisation per unit of
export.

Lastly, Sir, I will only quote.

“Dr. Bruou Hake, a West German
authority on exports, expressed
grave doubts about the utility of the
duty-free export Zoune at Santa Cruz
and similar projects in other parts
of India. He said, “At Santa Cruz
many factories are supposed to work
to cater to a growing export market,
But I hardly found ore or two work-
ing. There are tuo many restrictions
and too much emphasis on factories
being small-scale and high techno-
logy oriented.” Refering to the tre-
mendous potential fo; such duty-
free export zones, Dr. Hake further
pointed out that if the restrictions
and the red-tape could be removed,
at least four milhun workers could
be engaged in four such zones in
India. one million in each zone,”

SHRI VASANT SATHE (Akola) : Sir,
n the entire report that we have receiv-
cd the most important thing that strikes
me 18 the increase in exports which is
being brought about continuously under
the able leadership of our Minister.

Right from 1972-73, if we see. the ex-
port has increased from Rs. 1,970 crores
to Rs. 2,343 crores. That is a creditable
performance. But, ag has been stated in
the report itself, this is not a real reflec-
tion of growth because it is mainly in
terms of value — particularly in the last
year — and not so much in terms of
quantity.

15 hrs.

I am constrained to note at page 7 of
the report that while for the year 1962-
63 when the balance of trade was favour-
able, that is, plus 103.4 crores constantly
throughout these 10 years the balance
has been unfavourable. Then in 1973-74
it was unfavourable to the tune of minus
437 crores, then, minus Rs. 164 crores
and then minus Rs. 585 crores. We had
to import large quantity of foodgrains;
fertiliser cost went up and the cost of
petroleum and other articles went up.
These were the factors. But. I find from
this report that the major area in which
we have really made a big stride is in
the field of textile fabrics, ready-made
cloth and other products. Therefore, Sir,
today, T would like to concentrate only ot
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this field. Unfortunately, Sir, we do not
have a comprehensive textile policy.
Neither in the sphere of jute, which is a
great export earner, nor in the sphere of
textiles, which is another potential and
substantial export earner, do we have
any comprehensive policy. Sir, the
Cotton Corporation is under this Minis-
try. But, the NTC is under some other
Ministry. The 103 sick textile mills
which have been taken over are under
a different Ministry.

The policy relating to the entire tex-
tile industry is under this Mmistry. This
Ministry has absolutely no control over
the private sector apart from imposing
conditions as to how much of controlled
cloth should be produced and so on. The
production of cuntrolled cloth goes up
from 400 sq. metres to 800 sq. meters
and immediately, the mills start shouting
“‘Now, we cannot purchase long staple
cottun because you want us to produce
more medium variety and standard cloth,
and therefore, there is no buyer’. Then,
you decide that you should import Rs.
25 crores worth of medium staple cotton.
I really do not understané Today. you
have entered into an agreement — it has
been reported — with the EEC and what
they want is, more garments, shirtings
and other materials. Now. why can’t we
have a policy where these mills would be
compelled to produce finer varieties of
cloth and ready-made garments? Have
we got any control on that? Ready-made
garments production has a tremendous
employment potential. As you know, in
America and other countries, one of the
biggest industries is the garment industry.
In this country, because of traditional
wear of sarees and dhotis, the garment
industry was not very much in vogue.
But, the garment industry has a tremen-
dous export potential. If we really give
thought to it, we can have a net-work
of de-centralised garment producing units
in the form of cottage industries. You
have the marketing with you and export
these garments along with the fine cloth.
‘Then, you can use this fine cloth inter-
nally instead of penalising the cotton gro-
wer for having grown 14 lakh bales of
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long staple cotton. Sir, I really pity this
Govcmmem Mindstry.
It is not to blame, Bm,kiuo.pmdf
the whole machinery, Why can't the en-
tire textile industry — I am going to
suggest it today — from cotton to gar-
ment ultimately, its export and internal
consumption, be placed under the Com-
merce Ministry, under one Ministry? Let
them be held accoutaMe for the entire
production. Then, you cannot run away
bv saying ‘What can I do? Couton pro-
duction is with the Agriculture Ministry’.
You cannot run away by saying ‘What
can I do ; Textile production in the
private sector is under some other Minis-
try’. Therefore, I am going to plead
today that we should have some rational
and comprehensive policv if you really
want to earn more foreign exchange.
You have no control on imports. Un-
fortunately, national calamities compel
us to import food. 1 am not going into
that question. Similar is the case of im-
portation of petroleum products. But,
you at Jeast have control on what vou
can produce in this countrv and export.

Handloom varieties have the bigeest
market outside, Everywhere they are in
demand. Handicrafts have the markets.
Why cannot we concentrate on these
items which have an employment poten-
tial as well as export earning potential?

In the field of handicrafts, I am glad
there is now a greater awareness about
encouraging our traditional crafts in this
country because of their export potential.
but enough is not being done in the field
of training, in the field of marketing, The
greatest handicap of the smalier people is
marketing. They can produce the finest
things, but they cannot market them and
they are exploited by the middiemen.
That is why in this sphere, a whole net-
work of marketing also must be under
your control. This vou cannot do un-
less you have control both on internal
market as well as the external market.
If you say, T will deal only with the
export market, but the internal market
will be in somebody else’s hand’, no co~
ordination is possible, whether it is tex-
tiles, handicrafts or any other. In regard
to whatsver you watt to export, like tea,
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foramlt, you must have control on
hoth internal markesng policy as

Secondly, there has to be a rationale.
I bave nothing against bureaucrats.
There are fine bureaucrats in this coun-
try. Some of them are excellent mate-
iat thoroughbred horses. But do not use
a thoroughbred horse for yoking to a
tonga. Do not use him for the purpose
«of pulling a buggy. These people are
good for administration, for which they
were trained. But to use them in business
and industry is a misuse of this fine
material. It is a waste and is harmful
both to industry and to administration.
Therefore, let us think in terms of ex-
pertise. If they are experts in industry,
all right, forget about the IAS cadre and
let them go into the Industrial Manage-
ment Pool. There has to be involvement.
Accountability is the moest  important
thing.

In the sphere of state trading, I have
seen the work MMTC and others. I
have myself been surprised; there are no
norms, no parameters. There is nothing
to compare. If you have a monopoly.
how will you ever know whether you
have sold a material at the best price in
the world? When two private parties are
competmg. there is a possibility of know-
ing who is selling better. Here there is
no way of knowing. They say: ‘What
can we do? The international markets
fell’. Therefore, we are told; ‘We had
to sell at a less price’. You have to ac-
cept it. If there is a little margin of
even 10 per cent, there is temptation.
Human beings are the same everywhere.
If you create conditions for temptation.
they are bound to be tempted; but if
you create conditions for competition
and accountability, then ¥ can under-
stand . Why don’t you introduce an
:}en;ent of competition in this sphere

so

‘The #irst thing is: get people from
wherever they are jn the country, experts
in the fleld of handling the job. Second-
Iy, have #n dement of competition and
get the best in the world. Judge them by
accountability, by performunce. No ex-
cumes heard, oume ‘only with results —

this must be the criterion. If this is the
test that we apply to our performance,
1 am sure our exports also will grow,

These are the two major points I
wanted to make. I wish the Commerce
Minister success because this is the only
field in which we can earn the maximum
foreign exchange. I do not know
whether smuggling comes under him or
not — ] mean checking smuggling. In
that sphere also something has to be
done, because all the good things that
he might try to do, such as export of our
goods outside, etc. will be frustrated if
smuggling is not stopped.

tSHRI J. MATHA GOWDER
(Nilgiris) : Hon. Mr Deputy Speaker,
Sir, on behalf of my party, the Dravida
Munanetra Kazhagam, I rise to éxpress
my views on the Demands for Grants
of the Ministry of Commerce,

I am glad to find from the Annual Re-
port of the Commerce Ministry for the
vear 1974-75 that the target of tea pro-
duction fixed for the year 1974, ie. 478
mithon Kgs., will be achieved, In this
year the foreign exchange earning
through the export of tea is likely to be
of the order of Rs. 100 crores.

But ] am distressed to find what has
been stated on page 109 of the Annual
Report which reads as follows:

“At the London auctions, prices of
all teas increased by 16 new pence
per kg. upto the end of November,
1974, while the prices for Indian
teas increased by 14.00 new pence
per kg."

1 would like to know from the hon.
Minister of Commerce why the increase
in the prices of Indian teas has not kept
pace with the increase in the prices of
other teas. It is due to the fact that the
quality of Indian tea has gone down in
recent years? Or. is it due to any shig-
gishness on the nart of the Tea Board or
on the part of the Ministrv of Commesce
in the promotiopal activities to project
the image of Indian tea? T would like to

+ The original speech was delivered in
Tarmdl.
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know what steps are being taken by the
Government and the Tea Board in im-
proving the quality of Indian tea and also
in strengthening the promotiona] acti-
vities abroad, so that Indian tea can fetch
attractive price in the foreign markets,

As [ represent a tea-growing consti-
tuency, I know that the quality of tea
goes down if the tea plant becomes 40
years old, I also know that the Govern-
ment are implementing Tea Replanta-
tion Finance Scheme, Replantation Sub-
sidy Scheme and Tea Machinery Hire
Purchase Scheme. Let us see how much
money has been spent by the Govern-
ment under these schemes for augment-
ing tea production quantitatively and
qualitatively, especially when tea exports
earn every year foreign exchange worth
Rs. 100 crores. Under the Replantation
Subsidy Scheme, the amount disbursed
since inception of the scheme in October,
1968 to 30th November, 1974 is Rs.
116.62 lakhs — in six vears Rs. 116.62
lakhs, which means that a sum of Rs, 20
lakhs per year has been spent under the
replantation subsidy scheme. At this rate,
it may take another century for
the Indian tea to get back its original
quality. Similarly, for purchasing Tea
Machinery and Irrigation Equipment the
Government has disbursed to the Tea
Industry Rs. 938 lakhs and Rs. 73 lakhs
respectively since the inception of the
Tea Machinery Hire Purchase Scheme.

As a representative of the small tea
growers, I can say without any fear of
contradiction that the maximum benefit
from these schemes has been derived by
the big plantation owners. The Ministry
seems to be content in saying in the
Annual Report that during the current
period several other measures for the im-
provement of small grower estates in
different regions has been taken.

Sir. in the Nilgiris district alone, which
is my constituency. there are 20.000 small
tea growers. You will not find anywhere
in India such a concentration of small
tea growers in one district. whether it is
Kangra Valley or it is Assam. T am a
founder-member of the Small Tea Gro-
wers Association in the Nilgiris. 1 have
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also founded the Industrial Co-operative
Service Society in 'which all the small
tea-growers are members. In the co-
operative sector we are running 9 tea
factories in the Nilgiris and we are
taking up steps for putting up the tenth
co-operative tea factory there. When
Shri A. C. George was the Deputy
Minister in the Ministry of Commerce,
he visited my area and he was all praise
for the successful co-operative movement
in tea in the Nilgiris. He even went to
the extent of saying that the other tea
growing centres in the country should
emulate the example of co-operative
movement in the Nilgiris. So, the Gov-
ernment must give some credence to
what I say about the woes of the small
tea growers in the Nilgiris.

In my capacity as a Member of this
House, I was a member of Tea Board
in the meetings of which 1 had raised
several times the probiems of the small
tea-growers. Even for the coming year
I have been elected as a member of the
Tea Board.

I would like to refer o the fact that
a sum of Rs. 5 lakhs was sanctioned
under the Replantation Subsidy Scheme
for the small tea-growers. But it was
strange that this sum was handed over
to UPASI, the United Planters Associa-
tion of South Tndia. and they were
directed to utilise this money for the
welfare of small tea growers. Can you
expect them to spend this money in the
interest of the small tea growers? Tt is
just like giving some mo»ey to Birlas or
Tatas and asking them to spend that
money in the interest of a small scale
industry. I know for certain that not
even a single pie out of this § lakhs of
rupees was spent for the small tea gro-
wers in the Nilgiris. Al this money was
appropriated by UPASI.

In reply to a question on 18-4-1975.
the hon. Deputy Minister of Commerce
stated that promotional support to some
Indian packet tea exporte~s. as the export
of Indian vacket tea was declining. was
being given it collaboration with Tata
Finlav. Brnoke-Band, Lintons ete., as if
they were in need of such support from
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the Government. I am only sorry that
the same kind of concern js not being
shown to the small tea growers.

Inspite of the fact that there is provi-
sion for the representation of small tea
growers on the Tea Board, so far no re-
presentative of the small tea growers has
been nominated on the Tea Board. One
ex-army Officer — I do not know whose
patronage he enjoys at the high govern-
mental level — has been nominated to
this place. I am unaware of his compe-
tence to represent the interests of the
small tea growers. As I stated earlier,
as a member of this House I have been
elected to the Tea Board. Since I have
been elected by 20000 small tea growers
in the Nilgiris to this House, | vehement-
ly plead the cause of the small tea gro-
wers in the Tea Board. I request the
hon. Minister of Commerce that a real
representative of the small tea growers
in the Nilgiris should be nominated to
the Tea Board and not an ex-army man
who is not familiar with the problems ol
the small tea-growers.

Sir. as ] stated earlier, all the small
tea growers are members of the Indus-
trial Co-operative Service Society. Hence
the money sanctioned under the Re-
plantation Subsidy Scheme should be
routed through the Industrial Co-opera-
tive Service Society, and not through
UPASI which caters only to big planta-
tion owners.

Similarly, the loan applications for-
warded by the Industrial Co-operative
Service Society must be sanctioned by
the Tea Board without delay. Here, I
would like to refer to the inordinate de-
lay of two years on the part of the Tea
Board in sancttoning the loan for esta-
blishing Kattabettu Co-operative Tea
Factory. This is the tenth co-operative
tea factory which we want to set up. We
have already collected a sum of Rs. 4
lakhs from the small tea growers for the
purpose of establishing this factory. Yet,
there is unconscionable delay in sanc-
tioning the loan by the Tea Board. That
is why I would like to stress that the
loan applications forwarded by the In-
dustrial Co-operative Service Society
must be approved by the Tea Board
without unnecessary delay.

Sir, the small tea growers in the Nii-
giris are not able to go to the Tea Board
in Calcutta or to come to Delhi to the
Commerce Ministry for getting their
genuine grievances redressed, I have
been repeatedly requesting the Ministry
and also the Tea Board that a Small Tea
Growers Cell must be set up in the Nil-
giris, If the Nilgiris does not find favour
with the Tea Board, the Small Tea Gro-
wers Cell can conveniently be located in
Coimbatore which is a central place both
for Kerala and for the Nilgiris. With
such a Small Tea Growers Cell in Coim-
batore, most of the problems of the small
tea growers in the Nilgiris will be solv-
ed expeditiously and effectively. 1 ap-
peal to the hon. Minister of Commerce
that he should direct the setting up of a
Small Tea Growers Cell in Coimbatore
in the interest of 20000 small tea growers
m the Nilgiris.

15.25 hrs.
[SHRI VASANT SATHE in the Chaur]

Mr, Chairman, Sir, for promotional
activities abroad, you will find that only
big plantation owners and highly placed
officials go to foreign countries. It 1s
regrettable that so far not even one small
tea grower has been sent abroad either
for witnessing the Tea Exhibition or for
getting some training abroad, It will be
beneficial to the small tea growers if
some of them are sent abroad so that
they can personally see how the tea is
processed, packed and marketed. I
hope that the hon. Minister of Commerce
will bear this in mind and send a few
small tea growers to foreign countries
whenever a Tea Delegation is sent ab-
road.

I would refer to the first-ever Semnar
of the All India Tea Plantation Owners
Seminar held some two years ago in the
Vithalbhai Pate] House, New -Delhi The
hon, Minister of Commerce, Prof. Chat-
topadhyaya, and the Deputy Minister of
Commerce, Shri A, C. George, participat-
ed in this Seminar. The hon. Minister
of Commerce will agree with me if I say
that in this 2-day Semihar none of the
problems of the small tea growers.was

high-lighted, Neither the big_plantation
owners nor the Government through the
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Tea Board take adequate interst in the
welfare of the small tea growers. I
would like to appeal to the hon. Minister
of Commerce that the geauine hardships
of the small tea growers can be solved
by establishing Small Tea Growers Cell
of the Tea Board in Coimbatore, by giv-
ing representation on the Tea Board to
the small tea-growers, by sanctioning
loans, financial assistance etc, through
the Industrial Co-operative Service So-
ciety on which all the small tea growers
are members and not through bodies like
UPASI, and by sending the representa-
tives of small tea growers to countries
abroad where Indian tea holds sway.

Lastly, T would like to point out ihat
Sri Lanka Tea and the African Tea have
overtaken Indian Tea in foreign market.
You know, Sir, that Indian Tea was the
first to reach the international market.
Now it has come to a third position, The
Government must make a thorough ana-
lysis of the reasons for the fall of Indian
tea in the world market and take ener-
getic and cffective steps for re-capturing
the glory of India tea abroad. The Gov-
ernment must replace the outdated
machinery in the Tea Factories by mo-
dern machinery. In this International
Women's year, the Tea Board must en-
sure that the women workers in the Tea
Plantations get equal wages with men
workers.

In conclusion, T would say that. since
the 20000 small tea growers also contri-
‘bute their might in the earning of foreign
exchange, their problems must get ade-
quate consideration in the hands of the
Tea Board and the Government,

With these words, I conclude.

o Tm fag wik (¥2f7) : “ewnmf
Yed, T avET ox ¥ qft w7
sareeare Rarg f o fro®r ool ¥ feady
wiw afifonfs & sz Tt ofcfenfr &
e gare faafr agr g | gawr waaw
os 1 § Fo w0 feww & of fwrrd,
Fgra A arawrd ¥ wrd feard 1 e
% ag afrar feam g 1 ve e 3 oy

& 9t f arweary | g & o,
ot areawh gnft ot fF ax fewre
AT HT TR E | o ¥ ahed W
gC ¥ Sow g 8 W aw & v aw
frafe ot § (ogt av amma) oA
§ ¥w Y ofefun Qo o fis worly ®
¥R T ATATT YaTET ST & 99T |

¥fea oz fewg & Fore # wrvdfre welft
W &7 war wrefew s wrgaT § 1 AR
fra ey S At aE A ¥ o adr wf
AT g weal A off 5, & ¥ oF
wga1 | 9% ox faaw qv fy avw ¥ fifag
faw qr 37 ady Nar ¥ M A€ o
fraagtdlmr aer fra@ g w8 & am
&7 Tweren faww & 1 Tw EwmeTEN
gey wr g Y arr 1 wr A Ffew
gw 9 & A f oW g gt
wer gl i &1 are ¥y afcfeafent ¥
ag wgr T & 5 gMT wgr SwmTEw
a@ @ ¥ UL INEW qT W 8.
g &8 | §, dfew fwp @
sy frigw wTom wgm g fr
Zegeree SUEE &7 JNqRT WAl
ST @ ¥, cwmEmae st wr ol
g1 A FEETEE TR A gE
ag & f& @f @ am< 103 A,
] ix A7 w7 Uhgw foar @,
afen ax amer 300 fwel
g% Mg T FE N1 20 wAT
war & 103 frel & ate wfes &
mfeedx  w® wr awr &, famd
g our qf f o ax ad WY
v ¥, 9@ 300 fRe{ & www
agram, ax war feafe g, ferh
ww § I

wwrf wien . ox fag Wit 2w
Zrew g oy o o€ o, ¥ wo fafiret
& dur aft §
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o oW oo d
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ag Y B ¥ e wfgg )
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Y & gufae ¥ gwer 9 favew
SreRmA 6 #iq am ar W &, «few
3o f& qdt ¥ wgi Swem e
3 atw ar mEdw d® At W g
ot fed 6 W ®r sewww & Wt
g, M gy & & W Wewwa-
aefy ek oF fov ol ) @ W
wawy § fs g fawi sttt sfid,
ag fwr srar §, e g0 faei &Y
el § fY e § 1 EvETE AT
7 frod 125 wat § arg w1 dewerew
sfawre uifp g ¢ R faor wifesi
Teed § Wy § o avwoaw xU
a4 § ot frmr wifew e oY R
& W g ek wE

»i @ ww g g, W sl
Wi &1 A FRf wrar § 6w
1 3T AW gl §, W wdewmy
aft § 1 ferq 78 TPy aver avET amw
guFam & W § awh ferfa
M W@ WX 1 WP WY wwer
wigd, W& W aT ww g,
sreaet ®t ¥ wrfegd, o & 8%
qur g 1w faed wrfgd-wmw oy
sy fit § R @ & ol oo
AR ® qEREAR A wrieE o
fawst w19 1974 § g0 agi feeor @ &
fe o 38 @ & afer o 1975
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[ & o feg Wik )

FOETFT OAT T F A AT qral
srdga S aE  w@y AR WA
B gag ¥ | §O TAdde ¥ g X @
A w7 W ¥t o€ v & fafar—fo¥
grer faame § T9 %1 WA 6000 T
3 afrs a7, Sfea feari® = ¥ 3000
wa & Tt A am S @lerarar
t ) s Ew o @ am A s
¥ vy @l @t 7 swraE qofify 5w Ay
W FT @ A A Az ¥ adt € 6000
<7 % faeh | ¥w forw A wg §
<riy fgee g, wrgw AT 1 200 a7
250 HE TIT FT F1ET aY AT A 103
ma W fed dreaf fargeam Wraq
frsfy w7 fRar@ AT AY 12005AT W ¥
SuTar ¥ WZA 0 GEE TN 1 T aqiwe
AT U ABE § AT, T Y qvw
3@ aE AR PG - W fad e
Frea f1 q9x grg ¥ ffad

WY 4@ 9T R F17 %7 frss fivar
mr g ERt W # AT § Fowarqg
s s &, e & fad qamm ar
wig- e Naay ..,

st gww wT worty (T8AT) : amad
% fea 4

o o Ty wib : arad® fad gy,
wart ¥ fad §, ¥R gfedin armed
wr § 1| A wayr At g §, sy
o amaR W T ¥ eI A qgd,

D.G. 1816—Min. of Comm., 312

o P woF ) wwve ff aff & 1 aer
A HTT A g AFN | gRI WS wOE
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o ¥ e # gONT wIE AT i, v
A wAAT I, WA ¥ AO¥ FA AT
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Ko7 | Ty oXg nE AT AT R 1764,
xg Mfeqq @' § A Iw BT 79
Friree ) wfew g T ETHTAY 1,16
¥ L ¥ wEre ¥ o wae gad fw wrE
fwg &1 "edz W § 1602, FTQ
Hfeqy ‘@ sitx g8 w1 qar § 32 ¥
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[ oft gowr = sox ]
% o Wfit 20 WIST ISTAT T | gw WY qar
warar wriegd % 59 ¥ grow Wy g AR
AT WqTET W gar |
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61 10 9w & afies fred ore T yor
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¥ wre @ § 1 Ao Fatford wvor o Gamiy
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TET HAT @I §, ARHT T W § o =™
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g o arg feare &€ #A T A WY
g devadafttimafread
W FY ST R AT T B o A
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A B gga =i gt & 1 wT wUm
e AW %7 Q% wgE W SN | wm
g% oy @y mar § fadut w5y fata o
»@ § 1 gard am gir & adw 2o
¥ufag A § | 0% e AR qo a1 foad
ag wraTh faeft ff 5 wrefi | AN
favit wr woft arely § Iud amex afer
wig fren &< sawr 99 f2ur siar § R
WTE ¥ A W9 §, T AR ¥ gaN) agt
&7 AT 97 | Y W any foed g
T gart @ & gfar & ot 3 faell
o wrom Al awH Y 1 & s
fy faw Y WY ¥Q 9@ GF 4 B w9
a1y FUT ¥ & gard I w1 I760 4T
Faqr g, 3§ ¥ o) wwre o fsrae
78 & g, ve 83 § ey wwre
w1 fasga 7@ fvar amgar ) agi wf
famrae 9w § 7 € WA o Stedr
At SRd | Qa7 A Y ¥ O AIe
gfRar & @ i @ @ar d 1 gax wE
it § & N N wad Qe gt g A
€T G g E A WA T AT qAT R
Ayt # ga Gy § + gurd A gl
TR qawe # TN §, 99 fa @gr amwdor
%1 x9 v ¥ f&3 gw wE@l w9ar A9
w3 13 & fafaw Y & 1 o ware g7 g4t
Q1% %Y KT E § 78 % wATT A T rar gy
faeaae €41 $3& A Ar@ N I TN
Wiy § 1 aF Few N i § 37 K wr@
o arg d it wre Fredfrarwfy & &
wigar § fs xu feafy &7 am gl A
¥ gyr % fe g wm ¥ wfy g
oY w1 mreder @7 1§ au ag A fanrar
dur Y 39% frm & 1 999 qat v wTfEd
fe ag wge ave) <ta § 1 whor fem W
wa o fay wie 4 oTfRd
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¥ g wrE N ¥ UF wigER A oA
aerk w1 T ¥ falt &7 et war ar
T OF agd T 921N § 1 9g & arzdn
f Tas WA qaT AT FTR T AT ARG
FAF o AT { A 7@, §H 9@
t AR aq a3 am i anrmard
%A ¥ 39 T8 AR E Mg ¥ S aw wir
® wrH § arl) & | <& wiar i ag maweEr
F qER & 9T fa B ) 8w ara W
gt i fa ot d 1 ey &t
argda fu ar 3@ € = 9w afaaey st
qifgd MY wid w6 & o @ fig M
£ 5ot fag 14 Sd § Tasr qar awnar
AT arfEa WY sas; &8 fRaramrafg

SHRI P. VENKATASUBBAIAH
(Nandyal): Mr. Chairman, Sir, betore I
proceed to speak on the Dermands, 1
would like to draw the attentiun of the
hon. Commerce Minister to the remarks
made by the President of the European
Economic Market Committee who s
present in Delhi, While speaking about
India’s position in the Europzan Econo-
mic Committee he said that in case the
referendum in Britain is in favour of go-
ing out of EEC India whose trade is
linked with U.K., will not be in an id-
vantageous position,

So, I would like to ask the Minister
whether he is prepared for a contingency
of this sort and if that is so, what are
the measures that he 1s going to under-
take for an alternative arrangement.

Sir, coming to the report of the Com-
erce Mmistry, we have got an adverse
trade balance of Rs, 585 crores and the
Commerce Minister has indicated that
this adverse balance is due to rise n
import bill of foodgrains, fertilisers, oil
and petroleum products, It has also been
stated that increase in our export large-
ly depends upon the way in which we
increase our agricultural production in
this country which is thc basic raw-
material and which gives us a fair posi-
tion in the matter of exports. He has
mentioned about two important items
cotton and ailseeds.
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1 wiil first tahe up cotton and that too
long staple cotton. The table shows that
there has been steady decrease in our
imports of cotton because of increase in
our internal production of long staple
cotton.

Mr. Chairman, Sir, while yon were
speaking on this subject you re ‘erred to
the inadequacy of evolving a proper
cotton textile policy, We were in short
supply of long staple cotton and now it
has come to medium staple cotton. The
Agriculture Department and the other
agencies of the Government of India
encouraged the farmers to go in for long-
staple cotton and the production of nigh-
breed cotton variety—according to the
figures given—in 1974-75 has gone up
by 6.97 lakh hectares and the cotton pro-
duction has gone up to 65 lakh bales of
cotton as against 62 lakh bales of cqtton
last year. What is the position now?
There does not seem to be any proper
coordination between the various admi-
nistrative wings of our Government.
The farmer is engaged today in a nation-
building activity and making this coun-
try self-sufficient not only in foodgrains
but also in other commodities like cot-
ton.

16 hrs.

In Andhra Pradesh alone 4 lakh of
acres have been brought under cotton
cultivation and nearly 10 lakh bales of
cotton have been produced and 350 pro-
cessing units have come up in that area
involving industrial labour to the tune
of 20,000 people. Suddenly, there 1s no
buyer for this cotton. Cotton is lying
with the farmers. They have made huge
investment in the form of inputs by tak-
ing loans at high rate of interest. Now.
they are facing economic crisis,

Unfortunately, even the soft-spoken
mild-mannered Commerce Minister did
not sympathise with them, inspite of
repeated representations. They are not
asking for any charity, They want a
remunerative and a reasonable price for
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their produce, which they have p1aduc-
ed with their sweat and toil. This dis-
tortion will raise al] sorts of complica-
tions and consequences for ‘which the
nation has to sutler. If we do not pay -
a rcasonable and a remunerative price
this year, the farmer is not going to
produce cotton next year. We will again
face that contingency of importing long
staple cotton in larger quantities paying
hard earned foreign currency. Perhaps,
the Commerce Ministry is not able to
convince the Agriculture Ministry or the
Finance Ministry. But, one silver lining
in the whole thing is that the Agriculture
Minister has said that we will export
cotton. [ do not know when that day
is going to dawn, and how many admi-
nistrative and bureaucratic obstacles will
be placed. . .

MR, CHAIRMAN: 1t 1s not gomg to
come. Mill-owners are opposed to that,

SHR1 P. VENKATASUBBAIAH: . . .
the farmers would have started distress
sales by the time the Government agrees
for export, it would have gone into the
hands of the middlemen. The farmer
will suffer ultimately. Sir, this is the
greatest dis-service Government of India
have done to the farmers and they have
penalised him for committing the sin
of making this country self-sufficient in
cotton.

Take the case of Cotton Corporation
of India. My friend Mr. Damani, bas
very characteristically described the fun-
ctions of the Cotton Corporation of
India, their establishment, their purcha-
ses and the surplus stock that are avail-
able with them. The Cotton Corporation
of India have opened a buying centre in
my Constituency, Nandyal, also. 1 wrote
a letter to the Minister and the Manag-
ing Director of the Cotton Corporation
of India asking them to purchase whet-
ever quantity of cotton is offered by the
farmers. They were doing it on a selec-
tive basis. After some time, they oblig-
ed them and they said; We will purchase
it, but, we will pay only 50% and the
rest will be paid in six months. . .
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MR. CHAIRMAN: On 6% interest.

SHR! P. VENKATASUBBAIAH: On
6% interest by a post-dated cheque.
Again, they have said—only yesterday,
T got a letter from the hon. Minister—-
that they are now prepared to make the
full payment. They are not giving a
charity to the farmers 1 want to make
it clear to the hon. Commerce Minister
that if he has got any impression that
it is only some big people who are pro-
ducing cotton, that it is the lobby of
certain big vested interests, I want 1o
dis-abuse him of that impression. May
be, here and there, there may be some
black sheep who want to make com-
mercial use of this whole proposition
But, by and large, thousand of ‘families
are involved in this. Tt is purely a case
of giving a remunerative and a proper
price to the farmer, to the marginal
and small farmers. It is going to affect
the rural economy. Nearly, Rs. 100
crores have been sunk in Andhra Pra-
desh alane for cultivation expenses, The
farmer normally expects that at least
he should get this Rs, 100 crores. But,
if you Yook into the actual position, it
is n6t even Rs, 100 crores that the far-
mer is getting back. This is the statc
of affairs and if the hon. Minister ex-
pects that our exports will go up. that
our export position will improve, I do
not think, with this kind of attitude,
there is any scope for any export pro-
motion in this country,

Now, I.come to oilseeds. They want
to produce 55 million tonnes of oilseeds.
They want to raise the target this year,
and 85% -of the cropped area is rain-fed.
But, no attempt has been made to evolve
a method, a dry farming method, of hav-
ing drought-resistant oilseeds, to improve
the prodyctivity and guantum of pro-
duction of oilseeds,

‘You just have a 3ort, of pious’ résdlu-
tion that odr oilseeds production will go
up. This is living in a fool's paradise.
Of course, this green revolution has help-
odﬂi‘a greut extent. At the sime time,

it hag oroated -a sort of great digpesity.
; quguodayonly 10 or 15 ntofthe
tect Tand B ilider  thie

12-4 %.8.8.11%

rest are rain-fed. Commercial crops are
the pnly crops which have a vast export
potential. We have not done anything
in that direction.

So also there are many items which
require a boost, a sort of right investment
from Government In regard to food-
grains, also, we ars mn the same position,
We did not encourage farmers. We did
not pay them a remunerative price to
the rice he produced. We are not pay-
ing the proper price to them There-
fore, many of these people are changing
over from rice to commercial crops, This
sort of distortion exists,

I do not blame the Commerce Minis-
try alone, There should be a more co-
ordinated, comprehensive policy attuned
to agricultiral production. Then only
the Commerce Minister can expect to see
our exports going.up. We are having
friendly relations with the East-Europeap
countries and also the USSR. Ouar
balance of trade with them is becoming
more favourable. We bave the same
sott of relations with West Germany and
other countries. As Shri Salve has per-
tnently pointed out, there cannot be
deological inhibitions with regard to our
trade relations. Our main interest should
be how far and to what extent we will
be able to go ahead with export promo-
tion in the country.

Lastly, there is a vast potential for
mango export. We must look into that
matter,

MR, CHAIRMAN: At least let thers
be one fruit for the common man,

SHRI P. VENKATASUBBAIAH:
There are itemag 'in  thé country
whxsh do aot nowgoﬁm within the Com-

merce Ministry, If they could be export-
ot to dufadvantage, ﬁey witt be excel-
lent exchange-earners,

" At least now he ‘should announce a
rétention prios for MC 5 cotton of Rs.
4,50, so that the farmer will be confident
that he will get that ptice if he produces
that type' of cotton.
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Nt v fyw (i) gumfa @0,
ey Rw gw warsrdf ar 2w § 1 ok
ogre oY Rt ard oY agt o SR R
wawa gfhar ¥ wfeg o o gfrar ¥
JEET TYT BT ATHE O | I§ TR LAY
Zur fin, st & R A gawa oW Ay
T & gra Wi Iafwat wrrersd off
IqwT ITW g a1 fr Semae Az ¥
TH A 7ART ANT T 7 o agt St
of fewra A g

AR I § fs g Qw A
e o gumn, o g et W
W §, $1H §avit 30 e gw wH €
e g Ra feafe §§ fis R
ST IR AW X qUAH Y AFM
oY T¥ TH ) woere S Afe o
€19 ¥ WY Y Ferw A fgd o Wy
ag} fear 7ar 1 a9 aF WD N g
¥ ot off feld dare g & @ W dew
¥z w1 &Y ar wlafarga Taddz A &,
¥fsa oa et gz ot awa At gar)
%WTE gy AA N O 9€ Ffwa
Iq I HAA Aff gar 1 ar fafs 7z
7 R o g woar 2w gra s 1 7g
wsz § fo faraelt et & ot gw 3w
FR #Y wgraar faar Nfer & <«
qy |

B9 ST gAY A A N faaely
FT AR X o A ) i wg
feafiy afi § wdife fanel w3 ¥ ww-d-
&% 20 A ¥Y arE WA § o gre
Wk o and areft arra aga e O &
JWY gwa-awg 7T N 4 K 9T Ao
fiear arerr § Firelt & wfied, 17 ax feafirdf
Nargr W N @ Ig wdrede 30
arar gre weet w1 wFcedt are fraoft o oef
# ol weasd 1 a3 S ar o gw
off g g Y RETHTEE |
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@ ¥ ¥ gre wowr S swte § Fawld
ford 500 377 o oy & 7-8 MRt
ot o et A S Y Mfiewr v Tl
1o e ¥ asinge i el
ford qut Ruit # iy wgrarbzy, agn fewie
t1 ofeT b wragz W QW AN
N E ¢ ) IwH gt e ar oy
¥ fir g carafoveT ¥ sty i 2o

fracas vy oy foiné a1 3w @
feitd o ana § v oy GG ? qW
fawara Ay § s farrora w1 o Fod
Y ans § arar argw ) Wi AY f
foa S¥  gaweat AN NIwA
CEXLEL R R E L C
7Y ¥ar s 73 wTuT AT A A IR
fadrg % faery oo 1 wg wEA A f6
e $F 9< 200 TWT $T 7w far §,
firsrelt AT WL FTAT | X AT AP
g 2 %7 Ir 57 far § ? o Aga
X arar o favx feafe a1 argh @
&, oY wifigs gfee ¥ swsc QAT e
Agaa #T & Shfawr w9mT §, 39 AR
F1 SAATHE o o I FT TAATHS
A 1 AfE A IAT FAHT AW
Tq Y g et < g, T WA
7T @ & 1 areqy & 9@ WK 59 &
Aot e wr a1 A s ¥ feafr
arYgrRTEN 7 Mg ag feafa
arg & 7 &t § fin g ot worw Y A
weRrdze ware A% A fger At wm!
CalY syfens S a ¥ s A T e
AT TETY 3 FITE TTATETCHT KRl
¥ % § | Q0 ag A ¥ wpn | fe wfe
agrae o & are 3 mlft & o ol
wt worry & forg o W ot 9§ oRH
ey o€ 7 war Wex i wrdY ?

TN wT AW ST s

Fwarararr Y1 dfee 2y wgere wros
# WEZTHT %7 TH FBT ATY YT 04
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¥ wm sefmex WY 30 sfverr Sar
e o7 fqr arar § et 70 sfama ®
forg wgr wrar & s w37 | weiax
¥ ofrr ? Fwik wewt o, afewdl
mfﬁm?m«ﬁw%ﬂ

anreft witew : fo A, weros
T o Wrreeht et T sraf agt @
o g At WY | g Y e Ffredy
o wear wifgy, W wrRwA W
RT FT WY 7 AT AT Wgd § W
=fq

o T FaTE : wfy F AT Y E wOw R
A fe arm TR qu dar ady
fear atar | agt ax o s 9 5§ IF
am ot gf &, AT faofr Y Y sqwemy
QWY 1 qrardy Af ag v A
AT AT I 1 T AATIATY worwwr
AR T @ § WK WGTAE X 9% AG
&n § carfar 3 qra $379 wa w1 w19
QI AT AT W | T Agrae TN
damd § fan Yag e Pard 1 aw &
aEEreAN Yagfaard & 128 st
gitfaa i g2 ArEsTsTR AT TATE 4
T Al W @ NS o
wa &1 Frfren waverT ' 9T w@m
) mgaw owi Yl wEl W
T ifwr sare Od & aRnia Sy
ged ot weza gar ¢ 98 AW WY Q@
fr & forg A agi w1 T Srema A
glmﬁawzmm%m ¥ A,

¥ Wy 7 Arg gt v Iy ¥
fis gwrfarmre i::i "gs fowré gita‘f::
ag ¥ o wfear fver & wore S o
Tl g §, Teh At § o T
FEX ey A v BR S AR T W
wax Jwi foar war § 3u awwr fewrs
& forq wrm wgt e ey ar o ow
by et g | Aoty ag B

g AR o Y X o gaerardy
woft Y, wgrae wrte & gee gl
wTx w1 vy frar §, Feg B ferene
A} & wif fip ag 9w ¥ Nagt YA
oft § wad fag agere At o W
fadrared W< agwre wolr o Gofiefrdl
% gra o &A% ava g fe o v, ,
(wraava ), ..

SHRI DHAMANKAR (Bhiwandi) :
Do you allow these accusations against
a man who is not here to defend him-

self 7

v fng & aWR § AT wwn
fedrfragd gra e e @ g
arfgg ST o dwAT & WE W AT
arrordy Y o § gaY s €r g

wwraf wivya « 2 aw A W@ G
i faer fis @A & 1| THHW BTG
faan ¢ fr oft sufey agi Safear 4 )
Iaa freg afy A ardq A A wATE
dY ArewY IEET 9gN AAFTE T W
#h afgg | I Twa ddt ke
oY fecag arda amar wifgg aft
#¥ goiraa fx  ag avh Y amd arde
awar il §1 am Awar T WA
F7 AT A% 7g Sfaa 7§

i OAENF : JT AGUE B AT
T ATIM AT ¢ )

i aFien : &, FTEIT T AR
anrawd {1 fedisfer sramad

ot o gurk : & wrferer swrea &
faereft wetur fis gt gt o e Jww
add 9 BTEYTR ArAra st am N
aira wrdr g, Iuwr e wifgg Wi
R 2w i awl  anl € W i
wGr & fag sl 8 g6 epfaae
T wife 1« o wam am W WU ARt
Jearfen €T IuET T0 U It



337

[ ™ uF]

wqF i qftafar w4 3 fag swrafeg
frvag Swazrea & wrwa @), fevm B
arda @, 9F &, IEeT qU g IaA
far wfgg .y ... ( syawe )
AT & Il § wa W qaw @,
LiEL I G

Wde san e R én #TH AraT A
darc s aad § 1 feaw ¥ o fafeg <o
oot 3% fiven 3 wq@ A argT o ¥ aF
Ard g vgr Ay, faw A wrd fenie
kgl dare seaedd ) awan da w0
arfgg Wi 3% W@AT  w9@ ¥ gfeadh
5T Arfge 1 A% frg ox T Arear
Ay arfge fs faw 3. dada Fomflz &1
oY o3 afafafir w3, v #1a& fafaed) &1
W wfafafe @ s 333 afe feare Wi
aa 1 fgarw Ne 5T H faa w08 &
agi Wrie e At R Afim ¥ lafas
A 3 ga DA A § G F fforw 13
afg daT g7 3@ & M X TR TR
afrs fadyar | g ofoy ag v fx
agt ¥ A watda S §, AW W wear
fadrar, 3an) feafa =€ R,
%A g arl AT ggr 3 s7a w 3faa
g fadrar 1 98 & Agg MM HEH wIgar
g

SHR1 DINESH CHANDRA GO-
SWAMI (Gauhati): Mr, Chairman, after
the omphasis of the last two speakers on
cotton, I want to shift the emphasis on
two other commodities, which are the
most dependable foreign exchange ear-
ners in this country, that is, tea and jute,
commodities in which I feel that our
dynamic Commerce Minister should take
more interest, becausé i is the region

from he comes that these two commodi-
ties grow in abundance.

- Nobody can denythoroletea and jute
have played in the economy of this coun-
try during the years. In 1973.74 the
contribution of tea tp the national ex-
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cheguer by way of foreign exchange

earnings has been to the tune of Rs, 148!
crorss and that of juté Rs, "280.5 crores.
We also know that these two commio-

Jdities have contributed to the revenues

of the national economy itself, as can
be seen from the statistics which 1 have
in my possession. From an economical-
ly backward State like Assam, over the
last three years from tea and jute the
Government of India has earned more

than Rs. 49.66 lakhs.

Also, these two commodities have
various other gualities which we have 10
take note of. For example, tea and jute
have provided employment to the largest
number of persons in this country. They
are highly employment-oriented com-
modities. Jute has contributed to the
national development without ‘really any
contribution from the side of the Gov-
ernment, by way of innovation or tech-
nological development. In the case of
tea, it has carried technological develop-
ment to the backward regions. Also,
comparatively speaking, tea is a low pro-
fit-yielding commodity. For example, I
have got statistics to show that from
1965-66 to the end of the decade the
profit on tea came down from 7.79 per
cent to 5.1 per cent, whereas the profits
in the case of other agro-industrial com-
modities have mounted up. My main
complaint against the Commerce Mini-
stry is that, though these two commo-
dities have stood by the economy, these
two commodities have been subjected
to very very indifferent treatment by
the Government of India.

Since I have come to this Parliament,
1 have raised this issue of the irrational
excise duttes on tea times without num-
ber. For the information of the hon
House 1 want to point out that the entire
country has been divided iuto five zones

for the purpose of levying excise duties
Whereas Zone 1 has to pay an excise

“duty of 25 paise per kg, Zoue 3 has to

3

pay an excise duty of Re. 1.50 ks
and Zone 5, the zone in which

bmwmﬂsm.and w it has
to pay Rs. 1.30 per kg, Innpiteofm
remedwtothec’umm»m:
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stry as to the rationalisation of the differ-
entiation of these zomes, no reply has
come. In fact, the Commerce Minister
bad to admit that there is no rationalisa.
tion behind these artificially created
zones. I was pleading with the Com-
merce Ministry that either there should
be some rationalisation of the zones or
the duties themselves. I was told that
there would be rationalisation. The
Commerce Ministry, in reply to ques-
tions, told me more than once that a
case in the Supreme Court is standing
in the way of rationalisation. Because,
when 1 raised this question, there were
some cases pending in the Supreme
Court, where the tea growers went to
the court and obtained an order of stay
I was toh\i that there was an order of
stay from the court and so they are not
prepared to rationalise. But suddenly 1
find that in spite of the existence of such
a stay order. in the budget proposals of
this year, instead of there being any ra-
tionalisation, there is enhancement in
some zones and reduction in only one.
zone, Last year the stock reply was that
the stay order in the Supreme Court
stood in the way of rationalisation. Yer,
in spite of the fact that the situation still
remains the same, the Commerce Mini-
stry went out of their way and changed
the whole position. This creates a very
bad impression, because a feeling is crea-
ted that you take Members of Parlia-
ment very lightly, you are not at all
serious when you give your replies, you
give replies to the Members of Parlia-
ment to suit your own convenience, Even
today I would request the Commerce
Minister to give some rational basis as
to how this differentiation has been
made.

May 1 point out to him that Zone .
which you have taxed the highest, name-
ly, Rs, 1.30 per kg is the zone from
which 75 per cent of this country’s ex-
port takes piace. The entire emphasis
of this levy is also export prometion and
export incentive. How can you expect
to have export promotion and export in-
centive when you have subjected this ex-
port-oriented zone with a very high rate
of excise duty? We also should not
forget that in the international market
the export price of tea is dwindling over
the years.

MR, CHAIRMAN : The rationale ap-
pears to be that the more you export the
more you should pay by way of excise
duties.

SHRI DINESH CHANDRA GOSWA.-
MI: That seems to be so; 1 do not know.
In the 1950s the price that was fetched
in the London auction market was 63
pence per pound, whereas in 1972 it
came down to 41.6 pence per pound.
Also, we should not forget that India's
share in the world market has gone down
over the years. In the two decades bet-
ween 1950 and 1970 the growth of the
world import of tea was to the extent
of 4.5 per cent, but the rate of growth
of India was only 0.56 per cent, whereas
that of Africa was 11 per cent and that
of Ceylon 2.45 per cent. These are facts
which we should not forget. Last year.
of course, we had a bumper-export of
the tea industry and we Eeaﬂy got a
bumper profit. But we should not take
into account the entire economy on the
basis of the economy of a particular
year.

There are some exceptional causes for

it. For instance, last year we had a
bumper crop. Then, it is said that last
year the London stocks were low. It
is said that last year there was much
less production in Africa and also in Cey-
lon because of drought. All these might
have contributed to the flourishing tea
trade for India in the London auction
market last year. But, that should not
be the ground on the basis of which
either the Finance Ministry or the Com-
merce Ministry should do their account-
ing.
T feel that the Commerce Ministry
should once more go into the whole
question and, as they said earlier, they
should rationalise the tea excise duty. I
will plead with him once more that at
least he should see that the excise dugy
of Zone 5 may be reduced to a certain
extent. They should have a fresh ook
at the rebate system also,

Also I want to point out to him that
in spite of the fact that a task force has
been setup to go into the entire tea in-
dustry, the fact remains that more and
more tea gardens are going sick today.
and up till now no definite policy has
been laid dowa by government as to what.
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they are going to do with the sick tea
gardens, I am told that the task force

gave a proposal that those sick tea gar-
dens should be taken over for a period
of seven years and then handed over to
the management. I do not know the
rationale of this policy that you take a
sick garden upon yourself, you make it
healthy and then pass it on to the owners.
Obviously, the Commerce Minsstry or
the Government of India should come
forward with certain definite policies as
to ho_w they are going to treat the entire
question,

Then 1 come to the other most neglect-
ed item, but the most important item of
foreign exchange earner, that is, jute, It
18 unfortunate that m spite of the fact
that this commodity has stood by the
economy of this country so long, still
there has not been any proper pricing
policy and there has been absolutely no
fiscal policy in regard to this. Today we
have got a very strong cotton lobby over
which probably the Chajrman is also put-
ting as much weight as possible. But,
unfortunately, there is no lobby to sup-
port jute. I will give you some very
interesting statistics. As early as 1940
the Floud Commission was appointed to
find out what should be the parity price
tor jute vis-a-vis other commodities and
it came to the conclusion that the parity
price for jute vis-a-vis paddy should be
1:3. That was in 1940 and now it
should be more because, so far as rice
cultivation is concerned, certainly there
has been scientific development whereas
jute cultivation remains as it is But you
will be surprised to learn that whereas
according to the support price of the
Government itself, the price of rice or
paddy is Rs, 7§ per quintal, the price of
jute today is Rs, 125, Therefore, that
parity which the Floud Commission re-
commended as early as 1940 has not been
fulfilled, not to speak of the fact that that
parity no longer holds goods. The result
is that the condition of the jute growers
today in the entire country, particularly
in the north eastern region, is something
which one cannot really describe. I will
show also from the statistics to illustrate
how the price fluctuation has very ad-
versely affected the jute growers. If we
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take 1961-62 ag the base year, during the
Jast 15 years the price of rice has increas-
ed from 137 units in 196162 to 204,
wheat from 149 to 208, cotton from 191
to 222 while jute from 127 to only 131,
This is the miserable plight of the jute
growers.

Unfortunately, there are many other
constramnts for the jutz growers. i a
person produces paddy, if he takes it to
the market and he does not get an ade-
quate price, he can take it home and
consume 1t and sustain his living. But
if a jute grower takes his jute to the
market, even if the price is low, he is
compelled to sell it, Otherwise, with an
empty pocket, he cannot come back
home and feed his own children. His
position is always exploited. We know
how the big business community, the tig
houses, the jute monopolists are not only
influencing the whole jute market but
also adversely affecting the political at-
mosphere 1 this country. It 1s because
of lack of bargaining power of the jute
growers.

The Jute Corporation was established.
But, 1 think, the less said about the Jute
Corporation, the better it is This is affec-
ting very adversely the north-eastern re-
gion If you take into account the ex-
ploitation that the jute monopolists nave
done in the north-eastern region, then
we reach a very staggering figure Here,
1 quote from one of my own newspaper
report:

“If the losses suffered by the jute
growers and the jute growing States
from not getting the just or the pari-
ty prices is taken into account and
if they are added up year by year
on the basis of the wholesale price
as reflected in the statistical infor-
mation of the Government of Indha,
the total losses suffered in the eastern
States from 1955-56 to 1969-70 come
to about Rs. 986.97 crores. For the
jute growers themselves, the losses
are much more than this amount as
they received a much lower price
than even the quoted wholesale price
and they had to pay much higher
price than the quoted wholesale
prices for the essential commodities
by purchase of which they maintain
their livelihood.”
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These facts are all known to the hon.
Minister, Prof. D. P, Chattopadhyaya,
who is very closely associated with the
north eastern region. But, it seems,
something either in the bureaucratic ma-
chinery or somewhere i coming in his
way of implementing the progressive
measures. Let me hope that at least,
whtle replying to the debate on the De-
mands for Grants of his Ministry, he
will give some indication as to what posi-
tive measures are being taken in this
regard.

1 expect from him, at least this time,
not a parliamentary answer but a non-
parliamentary answer. You may ask
me: Why am 1 asking for a non-parlia-
mentary answer? Let me refer to an
antedate. Once Mr. Llyod George was
travelling in Scotland and lost his way.
So, he asked a passerby. stopping his
car, “Where am I?”. The person re-
plied. “You are in a car.” Mr. Llyod
George told his companion who was
sitting by his side. “It is the perfect par-
liamentary answer.” It is to the point;
it is true but it discloses nothing.” I do
3oL want such an answer and, I hope,
:hat such a parliamentary reply will not
some from the hon. Minister, D, P.
Chattopadhyaya. at least this time.

SHRI N. E. HORO (Khunti): Mr.
Chairman, Sir, shellac is a foreign ex-
change earner. But 1 find that the Gov-
ernment have neglected this item very
much, According to the statistics I have,
we used to produce about 60,000 to
70.000 tonnes of shellac every year, about
two decades ago.

But now this has come down to about
18.000 tonnes. I have tried to find out
the reasons, and it seems to me that Gov-
ernment have not taken proper care and
have left this item to the mercy of the
traders.

There was a time when our country
was competing in the international mar-
ket. We were the single country in the
international market exporting lac, but
now Thailand has been competing and
we are lagging behind.

In 1958-59 Government introduced the
minimum export price. Prior to this
our production was good and the price

was also good. But after the introduc-
tion of the minimum export price, be-
cause the export is in the hands of a
certain few monopoly traders, stationed
mostly in Calcutta, they have been in-~
fluencing the entire trade with the result
that the interests of the growers and the
manufacturers have suffered. It seems
to me that this is the only reason why
production has gone down and why
prices have also gone down,

We are exporting about 83 to 85 per
cent of our total production. and we
consume about 15 per cent at home. We
have four crops of shellac in a year.
This important item is mainly grown in
Bihar, specially in Chhota Nagpur znd
also in Madhya Pradesh. There are
about five lakh families, mostly adivasis,
who are engaged in producing lac, There
are about 200 registered factories and
about 300 unregistered factories and they
are engaging about 30,000 to 40,000 la-
bourers. The Government have neglec-
ted this item which is a foreign exchange-
earner. The entire commercial activities
are in the hands of the monopolists. So,
the growers have really sufiered to a
great extent.

Now, I want to quote certain figures.
The price of lac has come down to about
one or two rupees per kg. In Calcutta,
the prevailing market price is abont
Rs. 400 to Rs, 500 per packet of 75 kg.
The exporters are exporting at a {anta-
stic price. The minimum export price
is about Rs. 1800 for a packet of 75 kg.,
and I am told that Thailand is exporting
the same packet of 75 kg. at a rate of
about Rs. 600 to Rs. 700. From this
you can understand that the exporters
are earning a big margin of profit, and
this has led them to have a complete
grip over the market and they are now
dictating terms, resulting in throw-away
prices being given to the growers. In
the entire line—from the growers to the
manufacturers—they are all suffering in
the trade in Shellac, whether hand-made
or machine-made, This problem has

"been brought to the notice of the Com-

merce Minister and T understand that,
from time to time, the representatives of
the manufacturers have also met him.
Some kind of an assurance was given to
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them. But I do not see anything hap-
pening. It secems to me that already
some vested interests have grown up and
they have a grip over the Ministry itself,
I think, nothing is going to happen un-
less there is some kind of a miracle. Un-
less Government decides to go m for a
probe nto the entire affair, I think, nomn
mg will happen Last time the House
was so much occupied with the licence
scandal. If you probe deep into this
trade, export of shellac, { think, moie
sensational things will come up,

There are about 29 exporters, but, out
of them there are a very few—only three
or four of them—who are actually mono-
polists and 1t is 1 their hands the entire
trade 15 concentrated and some of thesc
monopohists have high links with people
in position, both in the government and
in the establishment, Therefore,1 would
demand a CBI inquiry into it and unless
this 1s done, we are not going to save
the fate of lakhs and lakhs of adivasis
who have during the last two decades
suffered at the hands of these people we
are talking much of Government con-
trolling the trade and other things, na
tionalisation and all that 1 want the
Government to take up and nationalise
this business and trade in shellac. The
Government may make thrs arrangement
either through the STC or any other ma-
chmery. Let that agency purchase lac
from the growers themselves directly and
save the fate of these growers. Every-
thing 15 done from the pomt of view of
traders and from the pomnt of view of
exporters. I want that the Government
should now decide to act m the interests
of growers. I do not know whether this
can come under the purview of the Agri-
cultural Prices Commission But I want
they should go into it and examine the
matter and there should be a support
and minimum price for the growers fixed
in order to save ‘heir interests. Mr
Chairman, you were talking from there
and pleading for the support of growers
of cotton. 1 plead for the growers of
shellac They should possibly be pro-
tected in this way and the entire trade
from the point of production to export,
showld be taken over by the Goverament
through its own agency of STC or any
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such agency, This is my suggestion.
Shellac is a very important foreign-ex-
change-earner which we have so far ne-
glected, and the trade in which, at the
same time, has made serious inroads in-
to the economic hife of millions and mil-
hions of Adivasis Therefore, 1 want that
the Commerce Ministry should take up
this matter 1n the right earnest and
should agree ior a thorough probe either
by the CBI into the entire aflair because
the monopoly which has mdulged mto
corrupt practice and loaded income tax
and which has come up mn this trade,
has to be broken

SHRI K GOPAL (Karur) 1 rise to
support the Demands for Grants of this
Ministry and while doing so, 1 would tell
the Minister that a good salesman has to
be honest, intelligent and efficient but
all those who are honest, intelligent .and
efficient cannot necessarily be good siles-
men  This has been amply proved by
the fact that though Prof Chattopa-
dhyaya and his able colleague. Shrt
Vishwanath Pratap Sigh are both n-
telligent. honest and efficient, but have
not proved to be good salesmen

They have taken the pride for that the
exports this vear are going to be some-
thing like Rs 3000 crores To the ex
tent they have achieved in terms ol
money value. [ congratulate them But
what is the position in terms of quanti-
ties? According to the report—I just
quote

“Inspite of the fact that cotton
piece-goods, the largest items of the
group, suffered a decline of about
88 million sq metres or 29 per ceat
in terms of quantity, the value of
exports increased by about 20 per
cent to Rs. 77 crores during April-
September 1974 from Rs. 65 crores
in the corresponding period of 1973
This improvement in earnings was
on account of a significant rise 1n
the unit value realisation. Other
cotton manufactures also registered
an appteciable increase.”

Same is the case with regard to tea ex-
ports.
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“In the case of tea. exports dur-
ing }he period amounting to 93.4
million kg. valued at Rs, 881 crores
showed a fall of 1.5 million kg. in
the quantity but a rise of Rs. 23.1
crores in value due to 49 per cent
increase in unit value realisation.”

So, Sir, this sort of figures given in this
report is no good; this does not take us
anywhere. 1t has got no meaning. Just
because you say, unit value realisation
has increased, it does not mean you
achieved the purpose and all that. What
is your perfoqmance in actual terms?
That is nothing, I am sorry to
say that. What should we do for ex-
pgrt? Have we got enough machinery
for our sales promotion campaigns?
Have we got this machinery in other
countries? Have we considered all
these points? This is what 1 would like
to know from the hon. Minister. Have
you considered as to what are the goods
which are available in the country for
the purpose of exports? For example,
tuke marine exports, In marine exports
the potential is very much; you export
now only 1/10 of what you can ex-
port. There is vast scope here for in-
creasing exports. You have not made
any attempt even so. by conducting
fawrs, melas and exhititions and so on
Take fairs and exhibitions. You must
do 1t. T agree; but what are the follow-
up measures? You say, so many lakhs
have been received by way of on-the-
spot sales and all that. But what have
you achieved really after conducting the
sales? Rightly or wrongly, there is a
prestige value attached to the produc-
tion items which are made in western
countries. The middle east countries
which have got plenty of petro-dollars
do not even want to buy from us. They
like to turn to the west. We must see
in what way we can increase our ex-
ports to these countries.

A salesman has to be honest, 1 said
ip the beginning. He has to be honest
in submitting his account to his em-
ployer. At the same time he has to be
somewhat crooked. in the wmatter of
sales-promotion. 1 do not know how
far this can be done, but T am thinking
aloud, namely, whether it will be possi-
ble for you to sell your production or

getting associated with some foreign
country like UK or France or some
other country. 1 am told this thing is
yappen;ns in some of the engineering
industries, There is some such arrange:
ment in respct of middle-east countries.
Tpere are so fnany engineering compa-
nies whose names, 1 do not wish to
mention here. What they do is, they
are given sub-contract there. At least
some such thing we can manage for the
time being.

Also, efforts should be made to have
aggressive sales promotion campaign in
all countries of the world. Regarding re-
vision of prices for exportable goods, I
do not know how often you raise the
prices. We are entering into long-term
contracts when we import. When we
are exporting, I want to know whether
you are revising your prices, six-month-
ly or whatever it is according to the
international prices. If it is not done,
it should be done. That is my sugges-
tion.

In respect of finished goods, instead
of raw material. we should send finish-
ed goods and earn more in that process.
Take finished leather goods for ex-
ample. We send semi-finished goods to
other countries Even though there
may be opposition in our own country
in the south, efforts should be made to
send finished goods to European coun-
tries and other countries. We sent lea-
ther goods to Germany. They turned
them into finished products and they
got more profits than they should have
got. We should have got these profits.
So, this is what we should do.

Then. with regard to the CCl—the
Cotton Corporaion of India, T wish to
say something. This is a public séctor
organisation started with the object of
giving remunerative price and also to
stabilise the marketing prices, How can
they operate this business with this mea-
gre allocation of Rs. 10 crores? When
this was started, they were promised
Rs. 150 crores. Now only Rs. 10 crores
is given, How can this amount be suffi-
cient if you want them to fulfil the ob-
jectives for which the Cotton Corpora-
tion has been set-up?
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Finally T come to the public sector
undertaking wig India, Madras. This
uvadertaking is closed for many months.
The Minister is aware of this, An agi-
tation has been going on for quite some
time. I tabled a question for which, as
my hon. friend, Shr Goswami said, the
only parliamentary reply came was that
an investigating committee was going
into the problem and very soon they
would do something, I do not know
what that something would be Even
the Minister is sympathetic. 1 would
like to tell him that the workers are
amounting to more than 700 4 majority
of whom were women They are rest-
less If the agitation of a serious nature
18 launched, I am afraid T will not be
held responsible even though I have
been pleading with the Minister that
something should be done A bill for
the constitution of a tobacco board
was passed last time T would now re-
quest the Minister to form this Board at
an early date,

Finally, with regard to the manage-
ment of public sector undertakings a
specialist who knows the skill in profes-
stona] management should be there.

A technocrat can be a good bureau-
crat, But a bureaucrat can never be a
good technocrat

The performance that has been given
in this Report with regard to export
figures js nothing but a jugglery — it
js a big joke What I would request him
to keep in mind 1s the actua! perform-
ance of the exports in terms of quan-
tity. Let not the ministry take the plea
that the entire organisational set up has
to be changed 1let him not say that
he cannot disturb them who are there
For God's sake please reorganise the
whole thing Coming to the problem
of handloom which affects my area to
a very great extent, I say that for the
past 1] years. the fluctuation of the
price of yarn was very wmuch that it
neither has benefited the producer, nor
it has benefited the consumer. The
price has ranged anywhere between Rs
50 and 90 for a bundle of 5 kg T sug-
gest that you may fix any price you
like—Rs, 60 or 70 or so But please
see that the particular price rules the
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market at least for six months. Now
what is happening is this, The produ-
ce1 who ig the weaver is not at al! bene-
fited. The consumer is not benefited.
As a matter of fact, the wholesaler is
also not benefited. The middle man like
the retailer in other spheres is benefit-
ed by this. Please have a good distri-
bution policy for the yarn so that these
malpractices could be obviated. With
regard to distribution policy, when we
asked about this we are told that this
has been entrusted to the State Govern-
ment. The Textile Commissioner can
only lay down the policy. They cannot
do anything. The actual implementa-
tion rests with the State Government.
As 1 said earlier, you may fix any price
for it But see that it rules for some
time Before 1 conclude, 1 wish you
to refer to page 183 of this report.
They have said that they have got de-
partments dealing with encmies’ proper-
tiess On the one side you say that we
do not have enemies. Then why not
change this nomenclature? Please look
at page 183, Appendix VII There is a
list of subjects under the control of the
mintstry-trading with the enemy, the
enemy firms and enemy property. re-
patriations, other than German indus-
trial equipment. Controller of enemy
trading: controller of enemv frms:
custodian of enemy property etc, etc

For God's sake change this nomencla-
ture With these few words, 1 support
the Demands for Grants relating to this
Ministry.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
Mr Chairman, Sir, the purpose of my
Intervention is limited to agricultural
commodities and certain other items.

The hon Members have made pro-
found points and have covered as great
an expanse of the subject as the sea it-
self So, I shall start from the sea it-
self—the marine products. The export
of Marine products have shown &
spectacular growth in the last c}ecade
reaching a peak in 1973-74, earning 2
foreign exchange of Rs, 89.51 crores.
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Last year we did receive g set-back
and I must frankly confess that quantity-
wite we were down by 157% and
velue-wise by about 25% . One of rea-
sons for this down-trend last year was
inflationary conditions in the world
market whereby shrimp, our major
marine export item, being a luxury
jtem faced consumer resistance. In
US.A. poufitry and meat were selling
cheaper than shrimp. Again in UK.
the canned shrimp inventories were quite
high. There was increased supply of
shrimp to USA from its gulf area. Japan,
one of our major purchasers, also enter-
ed into contracts with mainland China
for supply of shrimp, These were the
circumstancegs which we had to face. We
do not think that this is going to
be a permanent feature and hope that the
marine products export will pick up,

As has been pointed out by Mr.
Gopal, just now, deep sea fishing has a
very genuine case and most serious
efforts has to be made in that direction.
The world utilisation of sea potential is
round-about 5, 6 per cent with an an-
nua} potential of 118 million tonnes. In
the Indian ocean the exploitation is only
10 to 12 per cent with the annual poten-
tial of 10 to 12 million tonues.

As compared to in-share the potential
in off-shore and deep-sea fishing is three
to six times more and it is on account
of this that the Commerce Ministry and
the Agriculture Ministry brought out a
scheme for import of trawlers for ex-
ploitation of deep sea fish, That was
the reason as to why some of the big
houses were allowed to go into trade.
Some hon, Members were critical about
their entry. The basic approach was
that this being a capital intensive indus-
try requiring specialisation, perhaps
the money and expertise of the big
houses will be helpful. We did take
precautions to protect the medium and
small entrepreneurs by providing that
the big Houses would not fish in in-
land water, that they would confine their
processing to their own catch and put
their factories in under-developed areas.
There may be lapses on this score. The
Agriculture Ministry is considering a
proposal by which trans-gressions by
these big houses could be dealt with.

Sir, we are really serious about the ex-
ploitation of our marine potential.
Therefore, we have allowed the import
of about 80 trawlers for deep sea fish-
ing. Though the trawlers have been a
little tardy in coming, we are making all
efforts so that their arrival is hastened.

Sir, we have to emphasise on diversi-
fication of our marine products. About
92% of the value of the marine exports
is earned from shrimp and about 759,
of our off take is only to USA and
Japan. We have to diversify product-
wise as well as market-wise. Product-
wise, sardines and tunas have special
significance. 289% of our landings are
sardines, Though we have certain diffi-
culties regarding the earns for sardines
we are making efforis to solve them so
as to increase our exports of Sardines.
Last year, we have also given cash assist-
ancé of about 20% for canned Sardines,
Tuna fishing is a specialised field in
which perhaps collaboration will be
needed. The vessels also are specialised.
We are making efforts in that direction,
Mr. ...

MR. CHAIRMAN: To whom would
you entrust these trawlers that you are
getting?

SHRI VISHWANATH PRATAP
SINGH: Sir, I will come to this point
later on. A point was made by Mr.
Matha Gowder about the trawlers and
their allocation. It was made out that
Marine Products Export Development
Authority has not been given its pro-
per role and it has not been given
enough funds. In this regard, I would
like to give the Budget provisions. The
budget provision in 1974-75 was Rs.
2144 lakhs. This year, it has
been raised to Rs, 83.41 lakhs. There
is a rise of Rs. 62 lakhs in one year.
This should dispel any idea that the
Marine Products Export Development
Authority is not being given its proper-
place. About trawlers, a fear was ex-
pressed that it is being given only to
big houses. I may give some figures.
Public sector corporations have been al-
lowed 20, small and medium parties 28
and large houses have been given only
12 and that too not more than two
each, About 274% subsidy is being
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given for orders with the indigenous
manufacturers of trawiers, I hope some
of the fears expressed by the hon.
Members could be dispslied.

Now, coming to tea, I cannot say
that we have made great strides in
quantitatively increasing the export of
tea,

The main reason for this has been the
growing demand of the domestic mar-
ket. In the last two decades whereas
production has risen by 52%, internal
consumption has risen by 171%. This
economic gravitational pull of the
domestic market is a great constraint to
exports,. During the same time world
supply has risen by 2.7%, but, con-
sumption bas risen by only 1.8%. So
whereas world supply has gone up and
consumption has not gone up accord-
ingly, in the domestic market demand
has gone up three-fold to outstrip the
supply. The pull of the domestic mar-
ket as well as a difficult on account of
greater 'supplies in the international
market has been a factor affecting our
export of tea in quantitative terms, The
heartening factor this year has been the
rise of 40 per cent in tea prices. But
I would not be very much satisfied on
that account, because it has only come
back to the 1954 price, thus in real
terms is not a real rise.

We have been taking concerted ac-
tion at the international level and have
contacted major tea-exporting countries
like Indonmesia, Malaysia and African
counries like Kenya and have tried to
promote a multi-dimensiona] approach
as was discussed in the FAQ meeting
in June last ydar. This includes mini-
mum export price arrangements, co-
ordination and regulating of tea
markets, encouraging auctions in pro-
ducing countries and exchange of mar-
ket intelligence. About promotional
measures, apart from generic measures,
we also undetrake uni-national mea-
sures of promotion. We have, as has
been mentioned by some members.
opened overseas Tea Board offices in
London, Paris, New York and Brussels
for promotion of Indian tea. Sonre-
times we have to make a little compro-
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mise and be pealistic about market
conditions and we have to go in colla-
boration with certain companies ab-
road to sell our product, but at the
same time, we are not negligent abaut
projecting the image of Indian tea, The
TTCI has come up with *“Nataraj”
packeted tea for promoting Indian
brand of tea. Thus while being reatistic
about externa] conditions and the inter-
national market, we are making all
efforts to project our own brand of
tea and our own image,
4

Shri Goswami made a mention of
the Task Force and its report on sick
tea gardens. In this respect, in rves-
ponse to a circular by the Tea Board,
125 gardens have claimed themselves to
be sick. While we have proposals of
supporting and reviewing the tea indus-
try, but before we take over any tea
garden, we have to see whether there is
availability of labour there, whether it
is commercially viable and whether the
condition of the factory itself is such
that it could be revived, However. the
Report of the Task Force which in-
cludes all these three points or sugges-
tions is under consideration of Govern-
ment and we hope that some decision
will be taken early

As regards schemes for small growers.
in the Fifth Plan the following schemes
have been included for them. Co-ope-
rative tea factories about Rs. 108 lakhs;
zonal multiplication centres which in-
cludes Tamil Nadu (6), Kerala (1),
Himachal Pradesh (1) and UP (2), Rs.
2.25 lakhs; demonstration plots includ-
ing Tamil Nadu and Himachal Pradesh
R: 4.80 lakhs; warehouses and storage
of tea Rs, 80 lakhs; survey of small
growers in Tamil Nadu Rs. 0.55 lakhs.

There are some other schemes: these
are the major ones for the small gro-
wers. A point was made by h_&r.
Goswami about the zonal excise duties:
a point was also made from the Chair
that it might be a disincentive to ex
port. It is not so. _We give rebate.
Earlier we used to give 75 paise per kg
of export and we have increased it to
85 paise per kg.' If tem is éxported 1o
bate on excisé duty is given. There is
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no disincentive on exports due to this
excige. However the excise duty had
to be hiked up this year because we
do fee] that internal consumption has
to be restrained to make surplus is avail-
able for exports, The Calcutta High
Court in March 1974 gave a judgment
upholding the validity of the differential
rates for different zones.

Having had a cup of tea we can pass
on ta cashew. Charges were made
against Cashew Corporation that it was
negligent and had not procured nuts
this year. I strongly refute this conten-
tion and can firmly say that Cashew
Corporation took full action for the pro-
curement of nuts, Jn this industry we
are about 75 per cemt dependent on im-
ported nuts. We grow aboutl40,000
tonnes of Cashew out of which about
70,000 is available for export purposes.
About 170,000 is generally imported.
So that the total available is 240,000
tonnes whereas the installed capaciy for
processing cashew is nearly four lakhs.
Every year we are short of about
160.000 tonnes of raw cashew nuts.
This had been the features in which the
factories could not run for the whole
year; even if they ran for eight months
it was considered to be good.

[Surt DINESH CHANDRA GOSWAMI
_in the Chair]

In this context, the situation this year

. has been especially aggravated because
of the African countries which used
to supply nuts, having hiked up their
price, we felt that if we bought the nuts,
it would be difficult to sell them and
even if we sold them it would be at a
loss. African countries have started
their own processing. They have seen
the light and have mechanised the pro-
cess of decortication of cashew. Apart
from supplies being cut off from the
East African countries, we are also fac-
ing competition from countries which
have started purchasing cashew nuts
like China, China has gone in a big
way in the purchase of cashew nut.
Brazil which is a producer, has also
gone in to purchase of cashew nuts and
it ig making inroads into some of our

markets, This is the situation that we
have to realise, it leads us to the clear
conclusion that except for indigenous
production, the availability of raw
cashew from imported sources. would
be more and more difficult. It is time
the country realised this hard fact.
Afterwords about the efforts of the
Cashew Corporation of India.

Last year the Tanzanian people inti-
mated that they would be coming: they
did not turn up and said that they would
be coming afer sometime. But the
Cashew Corporation felt that there was
no time to lose. So a delegation went
over, But the prices Tanzania quoted
were exceptionally high. A Tanzaniag
delegation came in March but left in a
hoff because we could not agree to their
prices.

Any way a team has gone to London
and T have received some hopeful news.
May be we will be able to contract for
some nuts if they come down a little
on prices, Thus the Cashew Corpora-
tion had been taking all action in this
respect. For indigenous production. a
provision has been made for making
capita] subscription available to State
Cashew development corporations We
are contacting the States also about how
to get together to increase the produc-
tion of cashew.

SHRI M. RAM GOPAL REDDY
(Nizamabad): Why not ban the use of
cashewnuts in the country and export
them?

SHRT VISHWANATH PRATAP
SINGH: I suppose we should start
from the Central Hall!

The rupee return of cashew being
low, we have to find out areas where
th soil is not so good and other crops
cannot be competitively grown. Only
in such areag cashew could become a
a profitable crop. Such areas have been
identified and action is being taken in
thie regard.

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): Is Chhotanag«
pur one of them?
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SINGH- 1 know of Orissa and Tamil
Nadu.

AN HON MEMBER. What about
Ratnagin in Maharashtra?

SHRI VISHWANATH PRATAP
SINGH- These suggestions will be
taken note of It will be very encou-
raging if we can find more areag for
cashew cultivation

Sir, in mica, there hds been a down-
ward trend of production, but that has
been mainly due to the cost of produc-
tion going up To check this, we raised
minimum floor prices and that has
helped production In 1973, the produc-
tion was 13,572 tonnes It went up to
17.863 tonnes in 1974

SHR1 CHAPAIENDU BHATTA-
CHARYYIA  Does 1t include mica
waste and mica scrap also?

SHR! VISHWANATH PRATAP
SINGH. 1 do not have the break-up
This 18 the total production of mica
We canalise this item through the Mica
Tradmmg Corporation Till now MITCO
had a share of 30% of the exports and
70% was serviced by the private sector
The purpose of canalisation was to
reach the weaker sections and open up
potentialities of export for those who
had not the financial resources to do
so 1t will be our endeavour to see that
MITCO has an increasing role to play
and various suggestions are under the
consideration of the Government At
the same time, we should have an over-
all mica policy as to at what rate this
strategic item should be exploited and
at what rate it should be exported We
intend going into this problem At the
same time, there should be a shift from
processed mica to fabricated mica
This is also under ¢xammation

Sir, how we may have an interlude
with a puff of tobacco inbetween The
export of tobacco has gone up from
Rs 6841 crores in 1973-74 to Rs 76
crores in 1974-75 However, in 1975-76
we do not hope that quantity-wise it
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will go up, because we have had short
crop, but we do hope that in 1975.76
value-wise the exports would go up be-
cause of higher unit value realisation.

We have upgraded the MEP price and
this will fetch us better returns. This
House has passed the Tobacco Board
Bill Some members have expressed
concern about the Board not coming
up yet The Cess Bill 1s yet to be pass-
ed We are making all efforts to see
that this Bill is passed As soon as the
Cess Bill is passed, we can go ahead
with the formation of the Board

Coming to handicrafts, they have
shown a remarkable upward trend over
the last two years In 1973.74 they
reached the peak of Rs 726 crores In
1974-75 it exceeded even that and it
went to Rs 85 crores In 1975-76 we
hope to reach the target of Rs 100
crores The main contribution in the
export of handicrafts has been of
woollen carpets and art metal ware

Some of the major decisiong that we
have made for promoting export of
handicrafts are as follows In the field
of hand-made carpets we have opened
training programme centres 16 carpet
weaving centres have been set up to
cater to the requirements of the indus-
try 30 more training cenires are
planned to be set up 7 market research
extension centres are functioning and
more are going to be brought up A
centre for technological improvements
in the art meta] ware has been set up
in Moradabad Centres for bamboo
and red clay designs have also been set
up Also, cash assistance i provided
against export to the tune of 10 per
cent, for woollen carpets, druggest and
rugs An outlay of Rs 160 lakhs has
been provided in the current financial
year for promotion of developmental
schemes in the handiorafts sector
Hand-woven druggets and namdg have
been recently classified as non-tradi-
tional items of export so that we could
give more incentives and some more
concessions for their exports, Wg have
introduced quality control Import re-
plenishment for exports, has been libe-
ralised recently,
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Shri Gopal referred to the condition
of the handloom industry, It js true
that in context of our social objectives
the handloom industry has a very vital
role to play. In this field production
last year has been up by 5 per cent and
export earnings up by 27 per cent.
Both have been due to better availabi-
tliy of raw material and boom in the
export market.

SHRI VASANT SATHE: What is
your marketing channel to purchase the
gooads produced by the primary produ-
cers, both in the field of handicrafts and
in sl?cllac, because that is the real bottle-
neck.

SHRI VISHWANATH PRATAP
SINGH: That is an important point.
If we have to really reach the growers,
we must have direct purchasing centres.
1 shall be coming to that point. At
present a large part of the benefit that
we try to pass on is absorbed at the
intermediate levels. Shellac has been
mentioned. This is actually a problem
at the State level. We have also written
to the States When the Shellac Advi-
sorn Committee was formed, this issue
had come up. Perhaps some sort of
arrangement with the States could be
made whereby they could start purchas-
ing the entire product from the growers.
It may be a good idea if Growers’ Co-
operatives could be formed and the
State could give some financial assist-
ance. The infra-structure will also have
to be provided in the form of cold stor-
ages etc. because lac is a parishable
commodity.

So far as handicra{ts are concerned.
we have the State Emporia which
make purchases from the artistes direct-
ly. In this Budget we have made a pro-
vision of Rs. 20 lakhs for the Ali-India
Handloom Marketing Co-operative So-
ciety This society purchases from the
producers. For the opening of two
new Weavers Service Centres. a provi-
sion of Rs. 16 lakhs has been made,
For the setting up of two Powerloom
Service Centres, a provision of Rs. 16
lakhs has been made. For schemes to
be undertaken om the recommendation
of the Sivaraman Committee, a provi-
sion of Rs. 183 lakhs has been made.
Some Members expressed concern that

the Sivaraman Committee’s recom-
mendations were not going to be imple-
mented. This is concrete proof of Gov-
ernment’s intention.

SHRI VASANT SATHE: What
about reservation of Sarees for the
handloom sector as recommended by
the Sivaraman Committee?

SHRI VISHWANATH PRATAP
SINGH: Some itemg are being consi-
dered for exclusive reservation for the
handloom sector.

SHRI VASANT SATHE: We know
what mischief is being done in the
powerloom and mill sector. Do you
mean to say that Khatau Mills, for in-
stance, are not producing sarees? Then,
what is the meaning of this reserva-
tion?

SHR! DHAMANKAR (Bhiwandi):
If the cloth is produced in the power-
looms and the border is attached to it.
how can you stop it? Coloured sarees
are reserved for handlooms.

SHRI VASANT SATHE: Why don’t
you reduce the width?

SHR1 VISHWANATH PRATAP
SINGH: Questions and answers are
bewng given by the Hon, Members them-
selves.

SHRI VASANT SATHE: We want
you to protect 30 lakhs of handioom
weavers and their families. We must
take a serious view of the matter.

SHRT VISHWANATH PRATAP
SINGH: Our concern has been ex-
pressed in the Budget itself. We have
not introduced any tax on bank yarn
used by the handloom industry

SHRI VASANT SATHE: We want
to strengthen your hands.

SHRI VISHWANATH PRATAP
SINGH: I thank Mr, Sathe for hts
suggestion, It will be usefu_] yz!‘nen con-
sidering the problem of dmdugg pro-
ducts between handlooms and mills.
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Coming to leather and leather manu-
factures, Mr, Kachwai and Mr. Gopal
made a few points, I am thankful to
Mr, Gopal for supporting Government's
policy of increasing the exports of finish-
ed leather goods in comparison
with semi-finished goods and hides, It
iy this policy that the Governmenit is
adopting and, though there has been a
little decline in the export of hides and
semi-finished goods, there has been an
increase in the export of finished leather
and leather goods. We have restricted
and put quotas on the export of hides
and semi-finished leather. Though this
year we felt that we should not further
reduce the quota in consideration of the
stocks already in the country, progres-
sively when the infra-structure in-
creases and more facilities of process-
ing finished goods are availab'e, we will
have to restrict the quota further of
semi-finished and unfinished leather.

We have also taken certain actions for
promoting the manufacture of finished
leather and leather goods by simphify-
ing licensing procedures for increasing
the capacity for finished leather. Also,
we have put a condition that two-thirds
of the replenishment entitlement on ac-
count of exnort of hides and finished 1za-
ther should be ploughed back for pur-
chase of machinery for finished leather.
We have facilitated the import of
machinery and chemicals also The
most important thing for leather is that
the Leather Development Corporation is
going to be set up under the Ministry
of Industry and Civil Supplies

There is a heartening thing about
rubber that we have been able to in-
crease the replenishment subsidy which
was Rs. 2.471 to ranging from Rs. 3000
to Rs. 7.500, according to the holding.
The lower the holding, the larger the
subsidy. The subsidy has been raised
to Rs, 300 for holdings above 20 hecta-
res: from 2 to 20 hectares, it is Rs 5000
and, for below 2 hectares, it is Rs. 7,500.

Coming to shellac, the fixation of
MEP prices was a issue of debate. It
has been argued that fixation of MEP
price has brought down production.
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That i not so. The MEP prices were
hiked up in Jume, 1974 The produc-
tion has been falfing, if you look at
the figures, even before the fixition of
MEP prices, in 196970, the production
wag 25,742 in 1970-71, it was 25,559,
by 1972-73, it fell to 17000. There
were no MEP prices then, 1In 1974, it
went up to 19,000.

AN HON. MEMBER:
meant by MEP?

What is

SHRI VISHWANATH PRATAP
SINGH: The Minimum Export Prices
are those prices that we fix below which
nobody can sell abroad,

This fall in production is ndependent
of the fixation of MEP prices. The
n_'xain reasons for the fall in produc-
tion have been two One is the wea-
ther fluctuations and climatic conditions.
Once the crop is affected, 1t 1s affected
over a period time. The second 1s. <ub-
stitution by synthetics As the wor'd
market of shellac fell it had its impact
at the growers level also When the
prices of synthetics, due to rise in oil
prices, went up, shellac again became
competitive and there was an upward
trend in the sales of shellac, giving an
incentive to the growers too So. to
connect fail in production with MEP
prices will not be objective,

It is not true to say that there are
vested interests encroaching upon the
Commerce Ministry. 1 strongly refute
it. When MEP prices were fixed last
year and they were hiked up by 400
per cent, the country earned more fore-
ign exchange. The foreign exchange
earnings went up from Rs 11.37 crores
to Rs, 21 crores. There was no reduc-
tion in the quantity of exports So,
this contention does not hold good

SHRI N. E. HORO: This figure of
Rs. 21 crores includes the previous
years’ unfulfilled contracts.

SHRI VISHWANATH PRATAP
SINGH: That is true even for previ-
ous years. We will have to split up
export figures and do detailed account-
ing. The foreign exchange earnings
went up from Rs. $1.37 crores to Rs. 21
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crores, That i§ the year when the MEP
prices were hiked up. In fact, the pre-
vious MEP prices were irrelevant, not
having any context with the reality of
the situation. In fact, lac was being
exported at a very much higher price
than what was then fixed as MEP and
when we raised it by 400%. it started
having a meaning. Such action has in-
creased our exports quantitatively, and
value-wise earned us more foreign ex-
change. (Interruptions). We have set
up a Shellac Advisory Committee in
which there are not anly government
officials but also representatives of the
Lac Technological Institute and also re-
presentatives of the State Governments.
They went into the problem of fixation
of price. Seeing that the production of
lac this year would be greater here and
also in Thailand, we have brought down
the MEP for machine-made shellac by
15 per cent and hand-made by 22 per
cent. We have accepted a price differ-
ential between hand-made and machine-
made shellac. In fact, the limitation is
that of the international demand. There
ts a limit to which lac is consumed and
that is a constraining factor, and if
production is above that, we cannot do
very much to arrest the fall of prices.
But still the point remains that much of
this trade is of a monopolistic nature:
a few people monopolise the machine-
made and 3 few people monopolise the
hand-made shellac industry. The break-
through in this monopolistic character
of trade can be made only when pur-
chases are made at the growers’ level,
and I suppose the State Governments
will take appropriate action in which
we may be able to cooperate

Coming to pepper, I must mention
only one sentence, India, Malaysia and
Indonesia grow about 75 per cent of the
pepper in the world. A Pepper Com-
munity has been formed between these
coyntries. A director has been proposed.
The proposal for Indian director for
the Pepper Commuagity is under process-
ing with ESCAP and Chairman of the
Pepper Communjty. We hope that
some decisions about the headquarters,
about the research centre of the Pepper
Community will be made soon.

Coming to coffee, the prices have fal-
fen this year, unfortunately, But even in

a felling market, we made purchases at
appropriate times g0 as to buffer the
eftect. We are making efforts for produc-
tion of instant coffee and are expanting
the production of coflee in non-tradi-
tional States like Andhra Pradesh, Assam
and Orissa. It is proposed that 2,800 hec-
tares of additional area would be
brought under coffee in Andhra Pra-
desh, 1,800 hectares in Orissa and 2,400
hectares in Assam.

It has been pointed out that the ex-
port earnings have been mainly due to
inflationary conditions and not due to
our drive and thrust in export quanti-
watively. T want to bring some facts
to the notice of the hon. members, I
am quoting these figures quantity-wise
and not value-wise. [ am quoting the
figures for the periods April-October
1973 and April-October 1974. In tea,
we exported 105.5 million kg. in 1973
and we went up to 114.5 million kg. In
cashew kernels, we exported 36.9 thous-
and tonnes in 1973 and we went up 10
41.6 thousand tonnes in 1974, In sugar,
we exported in 1973 43,7 million tonnes
and in 1974 we went up to 273.8 million
tonnes. In lac. we exported 3.1 thous-
and tonmes in 1973 and we went up to
five thousand tonnes in 1974, In cotton
piece goods there was a little fall but
you will see from these figures that it is
not true to say that only because of the
price rise and inflationary conditions,
our earnings have gone up. Basically,
we have increased quantitywise on these
various items. 1 will not say much per~
haps now and most of the commodities
have already been covered and if some
have been left uncovered, I seek the in-
dulgence. . .

SHRI B. V. NAIK (Kanara): Whe-
ther it is of pepper or of lac or of fish.
the principle complaint is. . .

MR. CHAIRMAN: Mr, Naik, please
do not interrupt,

SHRI B. V. NAIK: I the hon
Minister yields, I want to make a sub-
mission.

MR. CHAIRMAN: You leave it
to your senior Minister.

SHRI VISHWANATH PRATAP
SINGH: 1 am leaving completely,
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SHRI B. V, NAIK: Since 1 have
wasted ten seconds, the question is of
taking the benefits of the export trade
to the primary producer which is the
most relevant one. Will you kindly en-
lighten us on this point?

SHRI VISHWANATH PRATAP
SINGH: This requires a co-ordinated
action at various levels including the
State level and all the Ministries con-
cerned together and 1 suggest we can
discuss this a little later,

Some Members did emphasize the
pioblem of increasing the production
for creating exportable surpluses. It is
very true the commodity boom has now
petered out and is on the wane and it is
by increased exports quality-wise that
we can keep up our foreign exchange
earnings. Therefore, production has to
be increased and surpluses made avail-
able for exports This suggestion is
very welcome.

With these remarks I thank the hon.
Members for their valuable suggestions.

SHRI VASANT SATHE: Well-done,

SHRI CHAPALENDU BHATTA-
CHARYYIA (Giridih): We are now
living in the Second Development De-
cade at a time wheqn the international
economic system and the international
monetary system are in a convulsion.
The developed countries are passing
through a phase of stagnation and also
depression, We have left behind the
Lima Declaration, the UNCTAD I and
the UNCTAD 1II. But, all the time,
India’s share in the world trade has been
dropping from 24% in 1950 to 16% in
1960 and 0.6% in 1972,

There are, of course, now a num-
ber of imponderables—shipping space,
shipping  freight, currency fluctua-
tions, competition from the synthetics
and a number of alternative centres of
production coming up and ﬁnally the
1ag in domestic production and insuffi-
cient capacity utilisation by the wide
spectrum of industrial capacity we have
developed over the last 25 years. But
there is one silver lining, that there
has been a marked drop in the rate of
fnflation, in the rate of inflationary price-
rise since October 1974 and better capa-
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city utilisation. That gives us a greater
capacity to mount an export offensive.

Our exports touched Rs 3000 crores.
I am told, but the imports have grown
faster and now a balance of paymeats
gap of Rs, 1000 crores has developed.
Although in individual sectors, the
Commerce Ministry has done very well,
particularly, 1 would say, in the matter
of iron ore, but the question arises
what are you going to do about this
_Rs. 1000 crores balance of payments gap
m the context of your liberalisation of
the import policy? We must see that
a sizeable portion of our liberalised 1m-
ports really do increase exports and not
go in for internal consumption.

Effective and close monitoring s
necessary and sustained enquiry and
check-up are needed,

There should be necessary coordina-
tion between public sector undertakings
(producing various minerals, non-fer-
rous metals or ferrous metals and even
coal) and the MMTC and the Trade
Development Authority At present,
this coordination is of a loose kind

We have heard how out of Rs. 129
crores non-ferrous metals, 50% will
have to be written off eventually This
will be hanging like a little white ele-
phant round the Government of India’s
neck. How did this thing come about?
Was it failure of the market intellig-
ence? Was 1t failure of market survey?
This thing would not have arisen if
there was a close coordination between
Hindustan Zinc, Hindustan Copper and
BALCO. Ultimately, this 1,000 crore
rupee gap has to be met by trade only.
We cannot depend upon aid. Tt is not
flattering also to depend upon aid anv
longer.

To insulate the weaker consumers
from the tricky situation of fluctuations.
in the price of non-ferrous metals, there
should be a minimum floor price to the
smaller consumers, Additional cost will
have to be charged on dual-pricing svs-
tem and there should be close consulta-
tion with Hindustan Zine, Hindustan
Copper and similar other public sector
undertakings in this respect.
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In respect of zinc, copper, lead rock-
phosphate, etc. there is Hitle coordina-
tion between our internal productive
effort and the imports. There is litile
coordination in the prices of these ele-
ments.

Speaking about Mica, I would say
that this is a very controversial sub-
ject. This is a complex industry.
There are 360 varieties of Mica. The
price range is Rs. 1.27 per kg. to Rs.
5,000 per kg. There are 600 end-consu-
mers in about 60 countries. But the
total quantum of export is Rs. 14 crores
only.

Now, 1 would suggest to the Minister,
that instead of making gtatements which
are controversial and erroneous, he
should consider appointing a High-
power Committee, There was one such
Committee during the mid-forties It
was called Justice Reuben Committee.
I was an Assessor of that Committee.
The time has come for you to appoint
such a High-powered Committee, be-
cause, it will open your eyes, to the
sort of distortion of the Government
policy in the matter of actual imple-
mentation by MMTC-MITCO.

Your policy was to help the weaker
sections. Who are the weaker sections?
There are 3 lakh home-splitters, mostly,
women. Do you know their wage?
They earn Rs. 1.50 to Rs. 3 per week.
Although by their skill they can split
1/10.000th of an inch with an ordinary
long knife, this is what society has been
paying them. For the last three years.
the gravaman of my charge is that MIT
CO being a public sector Corporation
charged with the responsibility of help-
ing the weaker sections of the trade sat
over it, before their attention was drawn
to the injustice done to them. They are
small operators based on scale of cot-
tage industries. There are 3,000 traders
of whom many are with a capital of Rs.
3,000 or Rs. 5,000 and, of course, this
includes a dozen with a capital of Rs.
2 to 4 crores, Out of 3,000, the sn:na!l
men aumbering 1200 are gone. This js
in spite of the operation of the MITCO
because of its distortion of Govern-
ment policy. Out of Rs. 44 crores
worth of mica which they purchased,

only .38 crores worth of mica wag pur-
chased from 258 firms at Rs, 25,000
per firm. Rs. 1 crore worth of mica
was purchased from 204 firms at Rs. 1
lakh and Rs. 3 crores worth of mica
was purchased from only §9 firmg who
are exporting more than Rs, § lakhs and
more worth of mica. Those who were
exporting Rs, 50 to 60 lakhs worth of
mica annually are now exporting Rs. 1
crore worth of mica or more after three
years of operation of the MMTC and
the MITCO, and due to their distortion
of Government policy in implementa-
tion, In this way, the rich continues to
become richer although at a faster pace.
From the smaller men, MITCO has
been charging 17% being the share of
their cost. But for the spot purchases
which cover up a lot of malpractices
and corruption, they charge only 2%
and from mostly large exporters. So,
although they give orders for Rs. 4 cro-
res in the market when it comes to ac-
tual purchase after a number of rejec-
tions, they purchase only mica worth
Rs. 40 lakhs or 50 lakhs or so—the
figure which I have quoted. OQut of
650 mines, 365 are now in operation.
Unemployment is rampant. It is an en-
ormity. Over the vyears, in two
districts—Hazaribagh and Giridih—if
you take mica only, that is the position.
But, if you take Chhota Nagpur, it has
become a disaster area. Taking shellac
and mica together, if mica situation is
bad, shellac is no better. The primary
price of stick lac has crashed from Rs.
25 to 1.50 per k.g. How has this come
about? Well, the report of a subcom-
mittee is there before you. Whether
the correlation is there is a large ques-
tion which we can go into endlessly.
But, my point is a very simple one. The
exchequer has got Rs. 30 crores to 40
crores worth of mica, Mica industry
employs 5 lakhs of persons at low
wages. You got Rs. 21 crores worth of
foreign exchange from shellac. But,
how much of it has been ploughed
back into the industries? Do you want
to bring stability? Have you the re-
gources? Have you estimated the
amount of money which would go into
it today?
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Sir, even before 1 have been pre-empt-
ed today I made this suggestion to the
Commerce Ministry a number of times.
Three years ago, I wrote that the line
for the growth and stimulation of mica
industry is diversification and to go
into manufacture, to develop mica
paper, to develop micronised mica pow-
der, to develop micanite for insulation
and electronic industries for internal
and export markets this will give us 30 to
50 times greater unit realisation. You
have not yet done that. We cannot go
on any longer in a rut. Now the
chickens are coming home to roost and
sitting on our shoulders. We dare not
face the people in our constituency with
any reasonable explanation, In Ranchi,
400 handmade shellac factories are clos-
ed. The whole area has become an un-
employment belt.

In mica the minimum export price for
micasplitting was fixed too low leading
to low wages of home splitters. In
shellac it was fixed too high. The end
product was the same—distress, unem-
ployment and under-employment over
the entire belt and low wages.

As regards diversification of engineer-
ing industry we have the expertise and
surplus steel and unutilised 1dle capa-
city, We should go in for fabricating
machinery for off-shore oil exploration.
This is a must for the next two to three
yeats for windfall export earnings. Price
differential for steel favours it if we
modify value added system.

Then a close liaison between MMTC,
Hindustan Zinc. Hindustan Copper and
Balco should be evolved, For coal a
new vista is opening up. The internal
price of coal is Kardly 10 dollars per
tonne whereas export price is 47 dollars
fo.b. as regards nmon-coking coal. It
is 75 dollars for medium coke and 120
dollars per tone of high-grade coking
coal. If we can export five to seven mil-
lion tonnes of coal and medium coke, it
will earn enough free foreign exchange
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for fully re-structuring owr coal mining
industry. That is » silver lining sud..
1 suggest, that the Commerce Minister
shonld kindly give it the priority it
deserves and take it up, if necessary, in
the economic sub-committee of the Cabi-
net and get the necessary drive and im.
petus to the scheme so that we have ex-
portable surplus of five to seven million
tonnes of coal annually.

We have a high deflationary zone
within the general inflationary economy,
namely, Chhota Nagpur. Mica, bidi,
tussar and shellac will determine the
economic health of the entire plateau.
Which Ministry does it is your concern?
The Trade Development Authority has
done a good job particularly during this
short span of three to four years in res-
pect of handicrafts antiques and hand-
looms. The export of these items has
gone up. But what happened to
scheme of free trade zone at Andaman
and Nicobar? That would be another
Hong Kong and we might earn Rs. 500
to 700 crores in the course of next three
years.

Then there have been complaints of
ma] practices in exhibitions organised
by the Ministry of Commerce abroad.
T would request the Minister to look into
this. 1 understand even Ambassadors
from certain countries have written to
the Commerce Ministry regarding this.
This should be looked into depth and
stopped in the interests of India’s im-
age. I support the Grants for Com-
merce Ministry.

ot waw fasw wger”  (dufar) -
qwrafa ageT

MR. CHATRMAN: The hon. Mem-
ber will continue his speech tomorrow.

18 hrs.

The Lok Sabha then adjourned tilf
Eleven of the Clock on Wednesday,
Apnril 23, 1975 Vaisakha 3, 1897 (Saka).




